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ar.F1.A. 199(31).—Fwfaaa et & yred staia = e = 2015, = Frea =, 1999 (1999
FT 47) FT a7 157 F¥ IT-GTT (4) FT TS AT FT TART F g0 FRT 6 TSI SFHTEIOT , AT |1, @oe 3,

ITEUE (i), ¥ qATE@ 17 qa¥aE, 2015 F AT & AT 3T AN FATAF (=R AT e dada Famn) i

Sfere==T AT.H7.. 879(37) &1 WHIIAT Fohw MU o ofiw ™= 37 |+t =atwat & S 379 yarfaa g #if d9ra=T 2,
9 qIE & 9 [ i FHH & T S9q71 H1 3 ATSGAAT ITeAee FIT5 TS ofF;

A T Trora= 1 gfaat S=ar Fr e 17 997 2015 F STy FAS TS AT

ST STafh srfergEaT # 3 9red W 97 Ay g § e srfeat s qoranfat & swer siw g3 e
TU g ST Sadl 3T AT X Feg 17 q3ae o o= 7 o g;

qq: I, Fea T gL, AT e Afaf=aw 1999 (1999 =T 47) # ey 157 &t g e orf<rat &7 =T
Fd g, AT e W 2002 F 39 arai & ey sfeenid Fea gu sttesmaer B @ g 41 @ R = g
Fforfaa Aaw a9 §, srata-

ATT-1
qeT-1
I ED
1. e A 3R TRes.—(1) =9 i #7 |@fer am = e =, 2017 21
(2) T TSI | TeRT T AT HT TG g

1256 GI/2017 (1)
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2. gfeToTd.—(1) 39 fF=wt ®, S @ o "asf & stee srtera 7 2r-
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“srferfeaw & = e sfarfaem, 1999 (1999 =1 47) srfsra €;
“STTSreRat” & srferfar it amer 145 % s1efte 1 7 & forw wnfera g safr afina g,

"FRHET ST e o TR % T SiEEA S et "ol AT JaTel % o a8 AT e g S SEH

Fafae g;

"SI e TS T " et ¥ w4 9 et @ G S T gEea s

AT 2;

"at B & R ST e & TR & O #iE saed wmred # & o At we et 2

"Fra oI F9T" H ATRT 154 T ITLUTT (1) F T I =T F =0T HIS 297 AT I90 FT TG IT 90T 7 & A7

TOTT 3 3Ta FLHRTLT e Af3T g;

"FEA AT ATAEA" 4T 154 F AU 9¥ 9910 U R = rew & e ® oo i streee

AT 2;

"IN SrerEe" 7 ST 8-

(I) =T e % o & for saee o vt ® aeqelt a1 Jarelt ® T & forw sy G g; ar

(1) Fret = e & ol & o v sreea % v F oo Gt o sreee s e
FECE AT ATt F o g

TSI B WA AgET i 7A T " 14 % g fAfga fe st g;

"R & T I AT AT SALLAT H AT AT TE T AT g

"I [REOT | FESTOT F ®Y § YS9 AET TS I 7T a1 qarat & forw Rl s e

THTHRT AT § i Taw afsrwfora sawT § o war yeeie «of garEe 8;

"SEAA" H HEIHEAF, Uahed AT9ahed 3T AT =red & g Jadrse 92 3udsy AT e Seaa

AT 2;

"grfergfEa " F a8 arire At g e T fem ygd 2 e,

gt fafa & srterfeee %y F St @ fAremme = si g aeq e e, 1958 s saw

T T T AT St g

"Ry F TRty T = e 71 aRE Red a1 ywiEer S e § iRk F o

Fre v Afasa g ofT 9ea #7 ArHa G argT TR f 6T AqE A A e

TR s foree # wivady # A anfae 2

"TTd H FATE T g w0 ° e 3 # 7or AR waa § Farn & e e Jf 9T

"TERTO" ST e SRR § TR FAT AT HlHEad, Uked AfHHeT i = e %

T FTETZE T ST AT AT &

TR e e sttt & ag = e sttt sfia g e am fem 142 F aefig w@

T ST e st & T & At § afafe ¢

TR & FaTiRata R = e ar Gl it s e ar afeE Rea S

TR AT & 3T I oI ¢

"FEAT T = AT A T af T

"TT" F STTErTAIe AT AT AT AT g

ERECEEIERE
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(i) F=geH F AT 3% ITTaA Fa el TRt I3 & "a9 U 3= gt 94 o gefiadr # fHaer gem,
T &Y TeAH IUH A Afafaaw, 2006 (2006 FT 27) Fit o777 7 F IT-4TT (1) FT @ (F) & q2d

Hegw I & forw et waT & srfaes ar 2y, s
(i) FET IS FIAA AT TTH FIA T HA FIA AT ThHT I F Ha9 UF I2AF gt 47 Haer gea, 7
Y weaw W faw Afaf==m, 2006 it &1 7 i IT-a1T (1) 7 @€ (|) F dgd T8 AT & forg

i = & stfes a7 2n

TEAT: "S2H" & AN (e e At sfafem, 1951 (1951 &1 65) F T2 sragHt
¥ fAfde et semmr & ol i Joe dag awqet & A 97 Ioma s9ET UE 39 § 9T 3udsy w0 AT
TSI L | Fiora U e s a1 srears dag a1 Rt se wiaee, B oft /& s, &1 sfem g1
(iiii) TorefY Fargeft 3= o "t , U 39 S 3w 92 (i) Y (i) ® 7o sfeafera sremst #iv

T FAT 2l
AR &

FTEAT: §47 o7 TeftadT & faer it o #a g9 At ot a9 % et qar 1 g9ad o

(@) "t & 37 wrer a1 Fare & At i 8 S g9y 7 s e 91 =
o & TS STTRTERAT #7 T reRor T Srar € AT o ST Y semae T 67 S €
(W) "EETE-IT" T AU €,
(i) FeTe-31T SRAT U2 & qEd TAH TTTEHRT G AIAdT YTH AT 6l UF s
(ii) Farasfy =61 & Haof H, Tere-aT SRAT e F AT aH-arav o sra fAmier/dsieeor £
srafer deelY wede T A #fi7 =9 A SE AT FR aTe U T
FTEAT: ZH-ATE T TUET Fd THT AT 057d 5 % fageft qa7 w1 g2 32 ar] grm
(7) 3| THT 77T TR T UGN F, ST T HAAT H I ¢ SAI¥ TLATNT Tal g (e Ar=aq &
IqT TTSA T AHTIorw S9adte (Towdiseor sfiw wieeon) srfarfa=rm, 1999(1999 =1 48), wfafereafaerme srfafaam,
1957 (1957 FT 14) | afXsTiua 8, F g 372 g1 i1 o 37 srfarfaest & wwer: 399 2
(2) =7 =T ¥, st Iefera & R, Bt g & aia e afaf@ae & 39 gm0 % 9fa [ea g,
et ey o i e 39 et & oo e & o fder €, Rt st o i Mder == Rt f 59 et
& Wi fAaer & o ot s & wiq Maer Temeafa, == FaEt i B 3 gaf et 9 afira 39 9&9 & gt
IRELE]
3. AT § FIETE FT &I TIH-"TT | FATE & T w1 F fAerferfa s 2-
(i) STeT 1 =AE AT e & 9ag 71 AT HATSA A7 FILET HdT § agi-
(F) ST&T FET AT § Fae UF & €1 | 6T S1arm g, F@f a8 #41,
(@) TR FEE AT | U | ATAF =1 92 637 77 8 1 a8 901, ST ag =t 9 |
FIETE % HET T % €7 § Iod &+
(ii) STet 1S ATk et =TI e & 9ag AT AT qaTell 7 FIETE Al FdT §, agi
(F) STET a8 9T | FIs A FAT Hdd UF ©IH § F G128, a7 a8 €41,
(@) afe a8 9T | FE 7T FLATE U o AT w191 § 2 @1, 98 T, et ag aa #
FILETE % HET T & €9 H Ioo1d &3, A7
(i) STET 1< =T<F T | TS FILAT Al HdT g Foheq IHHT 9 | 44T #4149 §, agf 9a & var
[EEIEESIE]
4, =TT o ST &1 aREa - gRT 18 F qdi AT e I & o ar g 21 % e
Farer 1 AT I AT g7 47 F e Bl = e & ger & forw AT gy 57 % srefi fanet s e
F TSI AT T FA AT I9H TREde w6 forg A1 st A et F e Gl s wrartea w
T straee w2 % st % forg s e oS w st st
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(31) srfegf=m arE it &R e W #§ B R e & q g #§ AN # ag wEed

BT foreht 1o ety st o iae-

(i) THr A #r TR § garafay S e F doeedd TEaEdny # 9 § T w5
e T R g,

(ii) STet T Tyt % AT § FEETT F B T & a1 7 e § 2 At 98 €,
Fgi Ut T 1 Toree # gumafay ara # arfier * foro aa § steafua s Rua 2;

(iii) 7% H<F TOEEFT FEadTRAT F AT § 3H TAcagTil F AT § FETE F G T
o g ForerehT AT UHT aTEE T AT ® UH FRETE R A W@ 9T F &9 § Toree § g99 ugd gfaw fhar
STt &;

(iv) STt €g<h Toreda wacaettat § & ot &1 oft wea # qe v v arer F w9 § 1oees
H gl femmT Srar €, @8t UHr ardrg # Towe § qumtay S Tl F wed § are & o g |
sfeafera v Rua g;

(v) A% AT e % T ey &1 a7 Fqh ToTElaaol 6 29T § AT e F
T FAcadTiat § & FFeT &7 9aa § F1a 7 fils o 19 Ioree? # g 981 § o omwes § ava #
arfier & foro #rg aar 721 faar @ g, ar = Few oS F st w1 9g v gt A e F
THRrEdraRer # T streres fram T o1, Ruq g; &

(=) 39 =R BT F "qay |, S o A w1 araeT afdgia e w6 aftaq g o
Sfef=rd I FT AT I TATG AT TAT § AT =red IS &7 a8 FEiad St Tsaesia dret &
-

(i) STaEF * AEET H Yhe (0 TU ®T | AE@H 7 AT H FHEAN F &I eI IT G4
ATEhT AT F9T H, IT SAEF FT AT | FEATE FHT & T 7T g Tt 910 FTET 1 AT ©I19 TG a1l
*F ® T H AT § g9 UgA oA @d g,
(i) STt FATRAA, T AT ATAEF FT ST T WY st § o FHHT FT AT § FILATE FT [T TT9

g =gt sraed #, 77 Aty aa § arfier % oo ao & sfeaterm v R &
5. FLAT % q&F 9 | AT e & o0 9q § Radad & w07 qqi=d Faia 6 afgawrar § g 1
graT-FoRefY T gfvade & -

(31) srfergf=ra ardrE &1 Ty # T = e & |99 # Bl Tt st & a1 99456
e Tl § & T % ad § Fa & G ©HE I7 9 § e & o0 99 |/, 39 g &
TETAAT TRAT AT & AT TATAT 36T T3 8, =T

(3m) Foreft = e & Hay H, e TR & forg #E sraed e i~a arirg & |@fad g ar
I AT T FTAT I8 THT (HAT TAT g TTEL0 o oI sreash % AT TS0 & o 66 el |
T Foreft % e | FEATE & qeF 9 | A7 g ® arie & forw o 7, aarfRaty, 3| arie w37 vEr e
ETEA A Al AT HI RIT AT AT TATET FBFAT 197 €, AT e TSt & aqf=a wraiag it stamrar
T T Al T
6. Thoree § gRfua it fit wafe- e arira & a7 396 TH7q et # By 10 g7 = e
F Hay § o TR § = frew WEh F aufta smtes i wfEate s s WRwew | T &
T gfafe & et oft @ A ot e 7 T
7. @fad smaed ST wrarRAr #1 @A e T F gt wrreadt w7 geqiaid wr- A e F
Ty H Afegiea airg Ff TR F T diad Tod® ATdad T FadTel 6l arad g 8T STur % ag
AT Fores Tt & |aafed FrTeT w1 geaiaied F1 <f TS 2
8. TEATASII I FIeAT, AMfe- ATTHET TG FT AT Fred Ao § BT = &= F g9y ¥4, S5
ThRrEdrer % forw e siraes aftaq g, sterfea a7 Rt gy st ar srofera asft sreea Tt & aq=a
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FrATT | T SO, GaATe i Ut agt it STy, FCrEwr a1 Sy aEqra gt & AT 6§ ST, A7 6w
EEEERRER RS
FT TG T A § SATFEAT AT Y AT =2 F TSm0 % o seae & Aafqiws s =7 41

FEATAST AT =i Toredt o et ster srratera & arie e i srqafa 31
9. srfed sfe w1 ST Foha ST srfarfay a7 et & srefier TRt straree, faoer = sretaer & gafea Afew =
HEAAT SeTeT AT TIOTEETT ZIT ITFersha Foheft ot STTershTy ST ST T ST Hei |
10. |- (1) srfafaay s et % srefie sraeet, B, doedar, qdw, afa adar ar faet ar
Tohegl ste farert o warer & & ST avett i, F gty ST o s st 7 fafafae )

(2)stet freft farorr & waer & et & arefier fr & St srafera g, @gl S99 |4faa = a7 sraed
AT AT A7 ATy F |7 fAfga i gnih

(3)FE TSI TTEAT T AT Toha &1 ST AT AT ATITE e F TS 7 gataa aisres F a1
AT & ZTET S FTHE T AT ST S TC SHh1T =k FIET S9 € 9%, T =4 e oot &1 aqfza
FEATAT AARAT &, HS(T ST FAT AT T 7 ST FIT A SATAT § AT 39 TG0 Had 6l T3 GHSAT JTOAT S
AATATET AT 30T FT F AT 9% TP AT a1 9 HIATAT H YTH ZTI

(4) 9% I ST SHFAT =4 @i gir 3 AT e Tt % aia wrarag § tRmer #i1
T ET 30T g 99 €A % Aqgiad a% g% ferar S sigt & = e w1 agta st
Fafeard 2

(5)STgT THT TEdTaST * WIS e & gae H Hre FIF €27 g ¥ gl Ieqrast f&aaT 6 % a7 sy
ETH | WrEer AT ST 7, A5 A wHAT ST R AT ZEqreas g1 At F el el wrierear
TS % o7 w12t 92t 36 19T 2
1. T&9- (1) B & o g =t § & st &7 720 39 a6t qme #§ fFar Sro 59 F g g §
Y 7 WAL § AN F2 o forw 378 e & el & e Iuraia fBham ST aem)

(2) T =T T AT F=rea Ty | e a7 ST q& 396 a1 fatga w g

(3) = 7= F T wg=T § 7t Fetha w7 F Suanr 1 oher o TiaeT F s F ff qof
gt g e =y & o sraews auft gt AR 21 ofiv T8 w=w & Ivanr @4y aer 1 sqares B @
2l

(4) TS AT FT AT | FAAT ATHDT ATAT5e T AFGAAT 3 6 THT UH =T 6l [AHae
Y TR ST TAFETR T & T o T srofera 211 3ok Temq Uar w&at &1 vt SfF & g2 fBFar so
ST FET | STeqaeq & (Ha9eT i Tad: g ST S5 SAHATT AT HHATAT T SATATT F & (o7 [Af=ie
ST 76|

12. TEATAST FT AT ATfa-(1) Treal v U Aeern & S Thomee g 3w S, stefie w2 gu, = et &t
TIEHT o Tt Saee, AT, fFEwr a1 v gearas, S AT e TR # A1 g8t At e e AT
IEaT T S, arte T ST, @12 ST AT 99 S A7 "a e s o srferfaae ot et g e
7 T 8, A-4 AT ORI AhTT 3 TS FRST 9¥ Faol Uk AT T ATHe FATSr § qUTST TA20 § SRS i
foval # 2127 o ot fie sree foFT SITUsT oiie 11T § 975 e 7 & &7 4 HEH 12T &1 gI19ET 2Rl

(2) =t TS Rt a9 9T F3AT § aF gearasit o gal Siaai, s seasia s et #
et oft § = e TS # wree fr S

(3) TRIFe STA | ST &l = FA & THATq THT A1, Faare, Fawon a1 o7 Fearesii o7
TEAT o, ST T % T geraeri=a O ¥ 9% T a910 S % forw ouferd g, s § 9REad w2 Fa

(4) TSR A § AT A AT (90 A F THTG a1, gadnsh, Gawon i o= aearasii w
T T g UH Antasts fBrgidl o saqastt F 7= w@a gu, S ag sea« # fafafds w3, wree s &t
AT & TR
13. TEATAS UT gEATAT FAT- (1) =9 AfAHaw o Faw % qgq geare o i arer wqrest o< areaes v
farersral =T =0 e forw Jvre wrferera =i g geare fhar s
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(2) Tt e U% gEATaAl & AT Rt # AT gEATeA SRSt § €, AT a2 AA H gEATALHAT T ATH

Bl
(3) TEATAST AAATST Freel e AT Rl & "gearertya” Fgd § sishir sgfors geareare garfie 2
14, TETAST H qre-(1) o7 oo gu a6t srees, Jfed, F249, FESIT IT 7 FEqras], ST AT =
THRrEdT &7 7T 7gt A1 o a7 T o= =i 3 O A7 3ee R S, anfier R S g S AT a9 S e
& foro e = et g wrfarsa am srofera €, g1 & R a7 =1 | UF 95 g7 9o0 S /e e forw
TTF Wgge & f&d1 747 ¢ srorar Toreere gy Ay adie & saseras =7 § arfad fhu ST a9 T
(2) T TRTT AT AT FIS AT AT s geqrast 39 a0 B war arder G w7 g R =
7 957 33T 97 qHET AT S a7 97 FrEH a8 A6 A7 I8 dTAS 8, S F QT SAH § aEd Y (&dm
ST
(3) THET AT ST AT FIAT TITH T 73 T 9 I=a =7 7 qa7 forg 7 39 =6 # =71 faam =
oT|
(4) =TI e TR F 9T FE SAEd WIed H & THT e Afh SOH Haiad TAEE wd
T fAeferfea fafere=t o, srafq-
(F) ST T HEAT AT HEAT, (S TS B
(@) ®T=S A T A HT T
() v, Tt avt a1 FE &, S ar S @ag J sraee B @ 2n
(%) FE=AT & forg waT; =i
() wafera stfererat 1 e, afT FE T, 37T FfET TacaaT< &7 Fre, T swafeq fGrm =
2l
(5) TRIEET STAS & |ILAH & F9dT & = FA % 918 36 TS & [0 TG qed & AT
AW F TS, TAAT, FAT AT ST TEATAS, ATAT 39 AT (o1 forw et ey a7 warr sruferg 7t 8, =9
3297 F forw ITfarha S-8er % HTew F T FT T
15. sagal i v AfRal & wai v fAfafai-(1) sweaest siv v =gt & @ 9 e aa & S s
IEF T IART TATPHAT, SASTTAHT 3T VT srer FAFATS=T 0 T 3707 wg=m  forw sraeT= g
(2) Tt fiardT i 6T 29T |, SH T T & O 719 3 Tgaar w1 F99 [&d7 S|
(3) FeaerT <9r § ToHT siraae T 39T H S 9d § FATE H7 Fle T&F T 7 Ta ATl ARl il
ZIT W, I% AT 29T § I Td AT | qTHI & TorT 37 I & Aot 7w S
(4) Treft R foefrr = & it o |, e, A Sor = Torediseor it g & Srus
16. Freft saeT § 9 § FIER & J&T 19 F7 F:349- (1) AT e & o & o yos e #§
ATeEH % AT § FILATE 6 q&F T HT, (S HIS al, AT GYh SAAGHI T G907 H, FIH AAGHT § & UH Aaahl
%, TSeRT AT § FIETE FT q& T 8, UH FIETT & &7 T4 F7 3oo1d (a1 S[TuAT)
(2) =W 17, =9 18, & FFw 20 F 3uadi & orefia =a gu, et = e & et &
Tarer # FoReY srerah &, T At AT 9T H G ATAEE I SAad H I8 FIT QU T IqF AT H HATT
F T T & Td 9T FIS forad =T Sarad & STt § af a8 3f=a &7 § qarfaa v 78 qasft S
17. arfier % forw war- (1) srfafaer siw e % aga G FrEarer & d@afeaa T sraes a7 Ereewar a1
I =7f=n T FT e ® e F o 9aT Suetsdr A s AT #7 U ST T 997 S U’ 5
T IaT TS ST ST 39 I T I AT IT (Srerehdl 7 7=k HT ATHIA 6 o7 IqT HIAET STUIT:
g o = foreg atserat & forg off wa § TR UF AiEared 997 a4 T Ara e g
(2) =fz frft =rfr @1 aa & e & e sas g w0 99 9 q@ it w9 orfaa =
TETTErT T T 8 A7 9 3 & F FEarte i T a9 I
(3) & & o IufA=w (1) § sruferg &7 § Ad # arHie & forw g 9ar 981 &3 smar g a9 a%
Toreee sttafaaw a1 [ & arr sferd &9 # &2 g1 9o & o arew 987 g o7 Fraredi § wie
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TETTACT SS9 AT AT =7 e 9% w5eTd Tt (61 ST fo g=er & arfie § #15 w61 off 397 aria
TRl T e of
18. TRTEETY ZTRT TEqTasT HUWl- (1) sraas 37 &2 areer a1 Toredia AT e & gafea gt dare siw
FTEATAS TTEETE EIT HaE &7 & Td I8 TgATAT AT STF FIT AT STUAT STHaT S-85e g17 Irua o s
(2) =0 THT TG FTE TaTE T EATAS IH T F ST T T THRAT ZTE7 T 370 S arerar
AT GTRT Wl ST 3 T8 YT 363 14T /9T ST
(3) =/ WaTH 3T ot IO &ee & 7w, 7g JoTiord 3AT 93id g 3 957 9% S aaT foraahe
IH =T | {33 97 8 A7 H9g O g IS -0 AeST U -0 HUTT AT 3T 2
19. rfaraor- (1) am=T 145 F T F forw Bt sfsrerat &1 srfase gy= =0, &-vw & Ao G
ST
(2) UF ITTARTE T T9T | HTAATET AT ATHA & TS el Tarerst it STt 9 qrHie, IH THIFRT
ST & ATel STk ¥ ATHIA THET SITUIT, FTAaTar AT AT 6T arad U 71k w1 it S % forw [fde asdf
AT, T SFfHaat o Harterd S oy, o T % awer sa9 dafea a6t grisfat v sfverat grer ar
IET HTHT T ST T (T
(3) freft faforg wraer & iorere freft smares, fArasal, wacaamd, TEdsd STINTHRdT a1 9w
=ITeh o STRTT gEdTeAT T SEhT ITFRATT AT SToeAT FT TR
(4) st grer FaTEr 7 srorat ol o e & e forw ag wtesa g wiageor % Areer ®#, Ue
AT AT A2 F was § Sgf AT § SAGETT F Fle o T4 foated a7 2, s I1 fadrashar a9 Tiagaor

#1 AT T 27 TE it sty F fiae ared ® 9 9qr go w9 atw 9g 39 Aty F ofraw aea § d4re aar
TSI LA H ST T g a1 Tg AT SATuAT T 39 strares a1 fary emfeafa a1 afamr = far )

(5) 39 sraae A7 fawre Ft araq gt A § FHTETT F g €11 Ifedtad AT g, raaa AT Freewdt
ZTT ITFEreRTe 3 TTaEg T % araar |, sae® a1 fAwresrat, aanfafa sa afadeger & v agi= & wafar & fiae

T | FAT Iq7 STAeY FITOIT| A1 a8 39 daf% F dae e § Fared 9q71 Ia79 F2 § J69% @dT g a7 g
AT SO o 30 Fefeafa smase ar g 1 afemr % fiar @)

20. HTS ST AT T A HL-(1) SATITE AT F TAEEHIT F YA 6 o0 ATl 3% Fqars 39 Ofa & anfiga
F ST ST T Aife avaeT "9 (A1) FIRT THI "W ST HATAt o AT auiawur (TAAS IS
FftaReor)" it adaT qeReor 7 fAfAfEe 8

(2) T, TATHTLT, WA ST TATH % A((HLOT T AUHH ATHATOTRT § ATLATT A o T T FATH
FT TZATT HT 3T Ieg qieaferd Fam
21, AT F I F A6 FHET IRITE qdq12-(1) aT 133 &t 37T (1) F arehiq e g aifas
e * o7 F18 srae qrer a1 Faret F gy § fFom 20 % 37 7w (2) F aga W g 7w v i
TIT ATIAT T TS Fear 14 § 77 [ $9 & qr0 =0 =47, 7&.-u7 F By S $iw 39 91 A
e & &9 srager g
22. T =tk T & w5 9- (1) =7, F-H & qeneft #ramw ¥ fo s afafera e afafqem, 1957 (1957
T 14) FT & 45 F¥ ITYTT (1) F TR 7 I FT THTOOGS AT F2A F oo o % ar & o
FATHE FId & forg Tiatereatersm srfefa=m, 1957 (1957 &1 14) F srefiw wfaferefaswr & =7 § TRedsa
FAT o o0 =TET AT 8, 9eE T AT a7 9= Sred €T g1 91w, #wire = e afafhem, 1999 (1999 #r

47) % Fefi =TI e & &9 § siraa® o (9 et =1t & 919 § Torediga Jei 6T @ ¢ 41 & srass &
foe et =afe g O T F o 3| afafaw & srefiw #E strees gt e @ 81 s
TraTaa: (e i arie 7 Frwr F 30 2T F ofqw s e s,

q¥eq TIIEETY STaae & STUeATsH  f&aaeor & o 7T #7 qom i 7fs soaret &7 39 feawor & o 9w
ST T AT & JT 9T % HTAY AT qet CRAT STar € a1 w= T AT, .- | 9w 39 aEd F aw § ag /e
STT HRATT 36 SEeT TR T f31 737 )
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(2) TforEeTT AT afva IUAFH (1) F orefid ST 60 0 9709 7 AT 3 T 3T AT T FHAT
FIA & TATY O I IS THIIS &l TF 2 6l TEATIAT FAT & 3 qAaTs & (o0 rgh a9 I8
FIA & T, T8 L T

(3) 37 A= (1) & Teeqa AT 3T W (2) F 1N+ Tgd g, Toreere UHT qareft & forw swouw srqe=t &
fAfSe srees ook F Ha w wEw =1, .- H F ara e v afateretase steer, 1957 (1957 &1 14) #i
YT 45 FT ITATT (1) o el et THTOTTS FTLToraar |1 {277 o ATaT ST F

(4) Farfeafa, w=7 =1, =T § 39 MeeT 7 9RanT #3497 9@ G T 0eTet & feawr
FAATAAT o o TR 39 719 § qAaTS & a9 I TEATIAT FHeT|

_T 2
T et F TR o i

23. STAEA HT UTET 3T ZEATET FAT- (1) AT e & Torediaor & forw 71 a1 Faret § dataa s
7.5 .- a2 T FoRa STTORTT S Siea a2 sraaeh 37 S9 ATTRdT gTer gearer? vy o
(2) |7t 3T Tt F forw et s e W TR F o o e |-

(F) =TT o 1, FfE AraeT® gr av, TATH TATdT & AT «Ueal § qr0d Fh T AT SATUAT
aTier sreraeh T SAfereRTT st R ST &,

(@) =TI = &1 qT6r A1 § = F79 § 999 g,

() == i BT arer = e F =7 § gusr S, Jfw eraeT 1 @ nad #w7 fFewr
ERIELEH

() TH T FGHSA ATAT ATITE e FHAT A0, I e § =6 rerg &7 f&3aor siafas ;

(3) ETXT 22 % T & el sreraw v farariorg w2 % forg w== =47, f4.-uw 7 "errere R srom)

(4) =f% 78 e =R e 78 g 91 fraw oft 391 77 99t % 9rer 71 FJ4reit F o FEa v =
e &t a1 U g areee AT Srom

(5) Freft =t & wfewfora @+t 71t =7 Favst a7 FBFeft -t & wrer a7 Faret & Bt gga e & aea
TR & o smaee Y zaT § TR 39 AEEd i EEE FA T qAT F TR A T 6 STHT g
THTETH Al gl J1aT g 6 7g A 39 e & I # =TIeR g 3ga0dr § S e 9 97 8, 97 39 a8
AT ATAT ¢ 3 Tg a9 T 9g Toreershd 7 (a1 Srar &;

T AT e % T & o siae #3d 997 aeed # forfaa a1 sfiw aarett & 978, gt a6 a9q

g1 7w 20 & 3ufaaw (2) F q8d TR gTeT TRTird |1 3 FATal & avi e & &7 gl

(6) STET ST UF F ATF a1 & [oTU Ul ATAET HEA FAT §, AT AT AT Fam g &
AT /T AT |AT 39 a7 AT a1 & ATATT 91 AT a1 & qd 3Id 8, a7 9g S9 ATdaeh Fl Tgol o Arafad av

IT AT o | AT AT % fafAcer O HaEferd FT T a1 ST HF % 91 67 AT, 7+4.-0H 97 sreed
T AT a1 AT AT 7 e & o7 swaae § Horee T T

Ford T &sft A7t A7 Fard [idE avt & srtatin T 3w 7 o g, e & &L w9 sy
TS FT A 6 T ATAT < THhaT 2
24, FwAoT SET % TN sARA-(1) ST 41T 154 F srefir forefy esforr Tor  o¥geh &9 F Wz o v
T ored % T & o Rt smees F Fr giawr & At w1 amar G Sar § agt A v
AT e FTaTer & qeqm ITTERTr g T & forw o 39 s § e, or a7 2o # =4 e
TR0 & TAa & |1 T ThAT STUIT SiY ATaad o HIEd Fd hl g 7 qrerai sl [Afarrear o vy
e faferfea, ST T g srferd gf, afeatora gt

(2) STa T o TREErwor % forT 39 Sieas &l WIee Fi7d & F0T VAT THIT 97 BT Tgl hIT 74T 8
AT % AT A AT I ATAGA & B F ol AT, <97, e it FHrHia i 77t $iiY Farst v 1o
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& YT % o7 THTOT Fd §C T AT F7d g0 UH SMEaA & RIS Fd & &l {9 & Ha< ag w5 (AT
ST

(3) ATIAEH H Fra oI ATAGH F IS FIA I AT, IH Fed 97 9T AT ATH, T Tg B AT TT,
FH ., TfE FE g, 3T UAT Al fFar e 7g Suatda o = g & qfE=hr &1 gmar B @ g, afataa

g
¥ 9 T STET sraEs F I S e Y e g 154 % wefi ush & srfern qfeer are wree G g,

Fgt ThoreeTe, Feaerd 391 # FFu 0 qdav saee § arirg &1, e i arig F =9 F o6
e 7g 37 ot £ Ut gfeer ardie Feeere sraed % qgd Al A arer "relt AT Faret F forw srE 98 gt
St weer ffde fF T g,
TTeq T2 o % AW 23 (1) F dgd rfee AT e & IS & raed § featad a€t 7Tl a1 qaret
% HaW § Had Uahe qrahl FT AT 61 ST
25. A= § IUGRTRAT 7 F99- (1) T qF {3 =297 Fes 7 ST #3 £ T2 4qm9=r 9 f1 T 2h, AT
e #r WREdFT w21 F o sraed § 39 Fwreraty w1, S g 7 v 39 =tE w1 S srees '@
Sfeatfera arer = Faret & wey § ot 3w BT 8, Fewr s gem
(2) sraEs Y e F qF AT e F ITINT F7 q1ET F3 A Fufa § sreas 07 U F qude
H T TEATAS & A1 U T TF A HT|
26. e &t =aur- (1) =R Fre F e F o g sraew # e stet F sreee di ot afat
srafera g, gt v ot & forea & =y 39 o (8 .41 x 8 F.#%) & STusft s B straew § 39w %
forn fm 2,
(2) T2 TaET § TH TATT FT TF FAF ATHA ¢ o raa® =red & uF i f[Forwar & 9 § [ %
THA FT AT FIA T SogH &, I ATGEA % 1 (o2 A7 37 §AS TG AT S|
(3) STt Arere § TH TATH T UH HI= ATH g 3 = e s Grewardt e g, agi 59 e
F el ® 21 smarHT arheE a7 wrenTteE seqta e =1 # aftaferd Ry, srata-
(i) & weqia ® =TT e & i fatee geT enftae g,
(ii) STet Tforee a2 queAar € % sraes gy e e i wegfa # Bremardt e F fawor @
TIE TETq Tl 0 T &, I8 SAAaT &l a7 Tgid & HIa 39 [~ & TF TqF 397 Teqd F ofi7 39 =T &
9Tsal | FTOTT T I Fg,
(iii) Sret e 77 Twaar € & suEy (i) #§ 29 e ¥ B e stear avia e oft
BremamdY fores 3 a7 93ty y=ei 981 F2 @1 ¢, 98 A9eh F 39 AT (2 F7 THAT 3uUase FIO Fl
T
(4) (i) STet =ATIT F=red % o % oIy sreaes § aqsli & ST AT SHehT Tt ATiee g, Jax
e & 39 = & 9 T 397 Yo SliT I 9ATfeadh foawor anfae gi-
(ii) 7t TR 78 A= wwar g & suay (i) % Fea & R[S 3o siv fewr a9 off awqe &
ATHTT AT IFRT TTART & AT T TATH T TRl 2T g ql a8 AAG il I aeq AT T, Toamfeerta a1 aam
TEQA FA F FT
(5) sTgt =amaTe e o T & forw simaed § = e & w9 # eafe oo 8, St Teqia
MP3 ¥ & gTiger it STUAt ST Afowaw e qhve it R T 98 d7eq® § AfHiarad &f T2 gt o
STHTHT 3 FTRAT & AT ST Toh 3 IHb AT I Fehe o Al ATHIT T AT RO
(6) =fz TforeeTe o &t foreft weqfa & |wmeme A8t grar g a1 ag et oft s9 gt weqia v aroer
T qHAT § ST IH THTLT FT Toh 3T FTAATEl 6 Tge ATAaH F T TTAeaTiaa g1 7o)
27. =AM ot &t g@n- (1) St & amr 15 F 3T (3) F 1efia = et & oo & o
e T STTaT 8, Jgt Yoa® AT e i gampia i wtoat swaee & ary faw 26 9 yatva Gfa # asit
SO ToeeTe AT =8 a1 & TH1e g % a8 Rred us &9 F7 G980 F3d § a7 98 Saad ¥ IR0 H1arer
F
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(2) FATIT e S | Seaad & TR & 4 el o 997 3utaw (1) F T e e aran
dTaEF I AT F UH AT i =y dr araa FomfRefa v swaeT a1 sragal § 39 Jaed & @9 #17
g=7 AT, .-uw a7 e w77 T i e oty e g guraE g srar g & et e g 15
FT ITTT (3) F ATET & I SAAGH AT ATEEAT I TETHTT TARCT B o AT J18 (S qriord wm|
28. fereriax v sqare:- g et = e & uw a7 sffar ersa sie/ar d@wear fBear a1 sist fof & e
ot & 8, e sraad § Tous a9 9% ST HedT &7 9ErE foreaiay siY Srqars st AT R # yeqa
e 7g ot aaTuarT 3% 97 arss s/ "t R a6 )
29. Stifaa =rfral a7 g1 &t | Jas AThAl & ATH 3iT ®9- gt 3 Rt =1i~e &1 9 a7 s s e o
3 S 8, AT ATASH (T & T AUEAT Toee T G o6 ST 92 FATrearta 39 saen ¥, JreH & ag =t stifaq
g, UH =tk 6T 39 saedr ¥, 5ae % Sl g 39 a@ & 0@ §19 a9 & =37 gl = =, Saer & =
e % T % o smaee R smm o, s d=r wiatafer i =8 ara F o forfea awafy G s 9w
T IEHT FHTHIT FT AT ITANT FFAT ST FFdT ¢, TOEEE FT ST S Ffg THT G¥qfad T8t & STt ar AT
e o T & o7 s 9% F FEare! F 8 TS SR H T
30. AT == 9% /Tt AT AT T ATH I7 - (1) STt FFeft 9rer a7 Fawstt &1 7 a7 srfdaora = e
H fr gon g, agt Toree UH U a1 AT AtHeviT arer 7T AT d4ATeA & foe Bt A/rer a1 qasti & w9 § vy
T T=rE 7 TR F3 & TH1T FHT T

(2) STet T et /Ter AT FaTet 1 AT quie AT e | 3T ge € oY ag 9T i i e #
A e § ufiafda grar wear 2, a8t T ST AT AT qAret #fi o= 9 A7 F4veh F forw e w
THRrETor & o0 ST 9F @ 9T 99 % Ea® g 999 § [ 919 7 At § 9REdd 39 g7a |
ST fSorEH o ag arwifend = aforta |ter 37 Faret | f94e UHT 97 AT HATH 9% ITANT H ATAT 14T § S 6
Tfeer & siaeta o STt 8; 39 Witd 3o 737 a9 sraes & 39 fAsma § ateafera B S s & s §
1T 20 % el foraT srar €
31. Ffaat- ster w10 F sufaw (2) F e Bl = e & el & oo g sreea afafRa
a7 Rt I § & Fhegl ATt 7 T A8l FAT ¢ qgi ToTERT FHAT F ITAT F [0 Araah il ITh0
AT AT T AT IH GAAT 6T TG F U AT 6 HqT IHAT =7 T T =a et #H1 F7 0= a2 §
FHAEA TdT § AT SATAEA HI THcawh THEAT ST
32. e & AfHEATF - TRt AT =T FaATet & 9 § =T e F TR F o yerE sreed i e
# srfereefipa freew sifva oeefe it 3 91 T8 e &1 28 s & o o 1o -9 aa 9 Sere i
ST
33. whreror, T F1 ATy, gaars.—(1) o, atafaam & sudyt F S srEEd w7 e #r Set
IS AT TSR & o safad @ & &I o § @i ot g=riera St Srust qrfe a7 gt G ST
T o smafed = o F 99 T 97 S50 €9 § G99 $I5 (ed IHT a&q 7 97 AT THT TE€eh AT Ja1sh &
Tl #§ afwferfed g a7 980 srae i =i % 1@ o TRt off 997 1@ e % 1 9@ 9f2d 39 aeEe
FT T T AT T 7, Fheq 7 TAT F7 F for e 7 2

(2) =tz FreT =maTe et o TR F o smaEe ST e gIRT SUeed U ST aTel Rt
AT & TN AT FIT=ar a1 T o A1eer 02 3= #3d g, TRwe &7 saad it T iHhid § Hils sra gl AT
g 3H 9T 18 FT ITYTT (4) F T&d T aaf, HeTe=l, AT AT HATA F T IH FTHHT F H T
FIAT &, ST 38 ST o, Troree® ag forfaa safxr o1 weama v aiteror RdeE & €9 7 sraad & Sfud Ham|

(3) =tz fordT =TT ot & TSeiaar & forw SMreas v siaaE® g1 SUasd FIU ST aTel fohef
AqTEA & AT AT Fsrear a1 T o= 7raer 02 o= #3d gu, TR sead & Tored s & forg qofaan
TAHTT FAT 8, AT qg TH FATHI hT GAAT ATaGH Tl ITT T 3T €127 20 FT ITLUTT (1) F & I AT T
s wfiea =7 § FOm

(4) =z, Tderor ROrE &t =gfa it aE @ uE 9 F a7 saEs 39 "9aTE # I o a1
AT F oI raa e & STHHer TgaT & a7 T 9 e H1 Jicd=h HT <)
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(5) ST FAHA & AT T NATE F7 Tq I g Hf orfa 7, 39 9 gva fF=me o smo
31T Tf T TSI & AT TR FY 1 a8 36 T H( 6l TAAT SAaH 1 277 AT IH AT F1 81T
20 (1) & dgd F&rha &9 # A= Frosm

(6) Ffx T¥reror RO T Y@ |AMU9E T g1 AT ST ATAeF F Aare & A0 7 21, Thmer
ATEH T GAATS T TAFL T&TF FHT ¥ FIH 115 F Tgd SHHT HaATAT HAT

(7) s & gaars f [Afea ad # Suftad 7 g ST w1t w1 @ oy 9ra T g Ay
oty &, T 39 seee it ufiers ar= aFm

(8) STet stmerah 7 qETeqvr FXTE T Teqme ST Aafdr & fia< yeqa T § a7 geats o Sufead g
ST feaee foa 8, TRre Sugsh siraer arid F:3m

34. sraEq FT @d AIe™-(1) srEEa i aTEhT T ITH g9 F 7%, dad I' T AL .- U’ a7 g

FAT 7 AT ATSE T o FT A FT AT (2T & TS0 &g 0 T0 AaEd % @id [HIer 0
AU FT qHAT gl T AEEAT HT AT T ATITOTTAT ATAET A FLA 0l AT@ & AT Al 6 Hac

T s 3| AT, Aefoted wrErRat g whe RO F g9 9w @F=, Fer aqrer gaars S
AT T FIAT, AT T BT, AT T TH1TH 37T ITHT FA2rer, =fT #1281, & Araee &7 ifaw [oe= T #i1
F oft T e SRAeH TR g 39 g | oA syt w @t BT srom

(2) TorEE =TI e areed & aia e g % fore sraedt i gear A e e |§
TH T T HAT T FHav 2
35. TR F forT sraae &7 TeATgeor F2 #il ATfed- AT e % oo & o sae w1 Ieamgan
1T 133 T ST (2) AT =W 24 F ITTH (2) F AT F2A AT T80 TAS F AT 6 SAET B F %
s 97 4 T2 fReT fre v wfasers ot smo A 33 & sufaaw (2) # aftra dg=mT i wify i arfre
T UF g1 F Hiaw forfaa =7 9 & smosi)
36. e #1 [T - (1) = 33, 34 =1 7w 41 % Jgq Thorer * iy it forfaa dg=ar sraes v &
STTORT 37 T2 strerash UH Ao &t srdier e &7 o9 T@dqr &, a7 ag UHT §&=-T & ITi &f e 7 ovsg &
F offav a=7 =147, .-uH 97 TR 7 A AT FIA qTAT ATAET HT TR o6 T e Aot 3 smem v
e 39 ARt F SRt 3T sEe sret e we oo G ) forfera o 2

(2) 37 zom § Forad o Tfmwere Ueft F AT FAT § Aah A1 ST arad w0 At @4,
ATeEH I STTLATIAT AT SATAA TTeeT FIT AT (1) F erefir ol v iew st & 4@ &

(3) o ardra =1 ferfera o ST (1) F Fefie sase g7 9T grar 8, 98 arirg e F FAree
F foro ag ardie awet susft e T 7 e e Grar 21
37. sraad § g oY gergd- = e & et & O sread, o9 e | A7 qoadt e T
T E FA F (70 AT o sraes § IS Fogs w3 % forw smees 39+ arr fafga 09 3 oo srae" %
SR & AT a7 93 AT TATq Fohq e & Toegraen | 1@ &9 =1, &.-t8 § #:7 g

T UET IS HTER ST Aal hAT SATUIT ST o AT e &7 9 &9 § gRadd 3 a1 |47l 47

AT % UF A0 fAfAer #7 Ta= 7 T4 T@dT g1 S G Araad § qHIerg Jgi 97 747 21
38. TTHIT T TS g TAHETT ¥ oT- (1) Tt TR & straed & TAugor & dae & #r2 arafxy srae
F WU % TATq g AT e & T § 19 39 e 92 6 a8 ot § Siaueid & o T4 g,
7 39 e AT T 39 AFedTel § UIgia gt ohdT ST ATgu 7, 7 e Jg TEITIAT F3dT ¢ T a8
e e 39 orat, watarst, frarst F srehe oft, = 39 aat ar gaters F e ouw B srae yfouga frar
AT & fateh a7 399 9 ordt ¥ ASrEdtga T ST Arfeu, ar wiwe uHT sty # forfaa seEer srees
T T

(2) sma= S aF o ToreeT it AT FT SATUATAT FLA AT FME | AU SAa HT Feea 3uiaeT
(1) & aftra dg=mT it wfa i ai & fa a7 F fiae a7 gaar F o sraes 98 #7391 8, aEed &
TFRR &t aTad I8 q9AT AR & Ao T 39 yoaga &7 O § ST sraed & araq UHT Fwrdarer o
SRt WA T S9 TTaug i dal AT T 8l
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(3) Stet T TR #T ateeEs® IUIH (2) # Ifearad Fwrarary & Hiaw 78 gf=a Far g & 78 18
=31 ¢ o AL qHarE g1 v saes & TRreee 39 qrirg Y Frfed 7 e TRmee SHd gaars £33 59
T T3 STaae THE ACTHTA AT TAAT & (7T TFAT T g1 AT, THT GFaTS hT qTEra FAAT hl I F 77 F FH
ugg o are i &t STt sraEe a7 FUF w5 g O a8 el F JaiReE gears #ET 98 Jredr S ag F
TS T9T T THAT foree o g g aw=Adr g1

(4) TR sraEs i qHaTE F TET 47 1S AETH o Fls aTd 396 au0e forfeg &7 & Tor 7 g a0
39 I T XA F TETG U AT < HHT S 6 ag S a9 g

EIEECEIRERINE )

39. fammae i ffa-(1) = e F TR & forg s areee it arad g 20 fF STdTT (1) § 78
et T STt 8 6 3% =i R o o s g i SThmT (2) 3T 3% g4 ety By s 3w s '
EEUECRERIES IR

40. sraree | grfag AT TOMH FIA T ATSEHAT- TR =6 e 6 397 § 5 ey 20 F¥ 37T (2) F ET
(@) @] &, 39 g7a @ oad & ag var ey wwar €, sras #1 7 BAia #39 F a9 sraee i e,
g A o ag FohaT 7 8, e &7 970 ST IS ST A IEd § qBF T & 94T, (e Fs 2l, AT el
AT FT e FILATL FT AT § T TITH T2l & agi ATLT § qTHIe o [oIT IHHT TaT, 39 A hf dear e
7 fasioa o s § it sweres § At w2 i A Sertere Suatira F# Arelt SIfa=ET S § T /o

TR AT o= a1 AT /AT qarelt it arad Ga " # i (FET aadt Gt 6 ATdh) JT =0 a1 =TI
o= & START #7 F9 F gad 7 A7 By oy "ey # e W 3 9w, g @ F e @ e w2
TU 39 AT = &1 O fAsmos w3

41. e & fsmow & Bttt = % oo er @ fagw- = =211, &ouw § w8 =ik er & 1w
e % T 3 e 39 e it ger, arie £ St 7 e ver § ARty sw s Few e
AT g ot ST TS Tor JTeT AT § 37 Tere MaEd e arer st & vt fatarteEt m

e #1 Qe

42. 3y #t Tifem- (1) =mame e % e & By £ arfes g 21 & samr (1) F i, Faw 43
# 77 fAf<e fFawon & a1y, = e & AR F o sreea e a7 @ikt w3 arer =
e S F wTeE i AT A AT F e T' T oA - 7 A S

(2) stet fary i Aifed wrer 3w Farst F &t awt & = e & Wb F oo B uwa
e Y arad e AT T g, 98T T E VR A’ A arad 39 9% F9 & STt s gd9y § 7 @y wree
ERIESICIE]

(3) stet @ favrer ot et smerew &t arad ® Faar Gt fferg avt a7 9wt F oo amr 18
ITLTRT (2) F refir wrzer T SITaT € 98T 9T =97 A7 a1 o Sread U< TSI T & forw omy &t Fwrfarat a9 a5
Tel R ST a3 siraaeh g TN 619 % 979 Areed & &9 & o #:18 [ees s =141, .-ua § 981
ERIESICIE]

(4) STt Tt =T fees & Tioredseor & forg foreft waher srerae i araa FRET st AT At | e
FT GAAT BT Tl T SATAT g FgT UH a7 AT 900 h¥ a1ad UHT ATE 1T 19 3 &7y 23 Ft ITemT (1) F
TLATNT R, IT AEGET I I a0 T a1 H ATAEA & AT & TATq Sl araaq #rs @A @fed 151 ¢
TRredrsor % for T sraTsr it ST

(5) fareyr it Frfes F v s T FETaT g ST T % d19 AT F Aa7 el w1 1o
FTT ATHI FXTS ST
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T STl SAEE o T JaHTse T SoFeiqh a9 H Iuese faarg it a1 it I F e 9% Tia-Fa=
TE Bt aTiee 7 f3aT 8, 39 areas & Ay it gEEr i afd Iua w7 i sraeawar 98t gl
43. farer & g=ET #i srvreAro- (1) vy i Trfew § Mt gom-
(F) 39 e it araq R foeg By 3=t frar smar 2-

(i) 39 sraae it sraad geaT o fAeg By 3 T smar g;

(ii) 37 =TI e F aEed # gHiag 39 A/ AT v w7 U e g oy
ERUSIGIEAEE8

(iii) =TT =T F srerEes T AT

(@) 39 @7 e o1 gEae dte it araq e a2 By srarhd g-

(i) et frg fft qame e ox s € agt 3| avmE 1 avie o e e A
TTrefa #T I IT9i;

(ii) STeT Iuetedr &Y TA=T e it sraae d@ear a1 TREEHr det 7 wEd w7 A e
e st qaae = &t ara i 2;

(iii) sTet vy et qa=e foem uw smamia & e an & afvswa 8 & ag a1 &y
ST (2) & AATeaq U AT AT e 8, T2 SH AT AT IS T IH 90 AT 90T T IT290
S E s 1 gieeara =7 F grear & T 2;

(iv) STet g feft ver qEae = e 9w sranfa g e stfafaas & e 11 #iy
STITT (2) % 937 (@) F AATeawd UH FTAST § FgT SH AT F I ¥ I U9 & ag @ e
THRIEETFa g AT ITATT 8 AIaT 981,

(v) et & e it gl fiT Stet aq~a g 39 o a1 @y A &7 uF fsavi,
18
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STTURTT 377 g AT =i & sifad TEdiaer & a6 & 09 UF a9 & diae et a0 Bham ST aem

(2) fafea awx ¥ fiaw arfae samaleT F e EIr F FEEr w1 A AqAT g It
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Industrial Policy and Promotion)
NOTIFICATION

New Delhi, the 6th March, 2017

G.S.R. 199(E).—Whereas a draft of certain rules, namely, the @rithrks Rules, 2015 were published as
required under sub-section (4) of section 157 odfidér Marks Act, 1999 (47 of 1999yjde notification of the
Government of India in the Ministry of Commerce dndustry (Department of Industrial Policy and Pagimn) number
G.S.R. 879 (E) dated, the"LRlovember, 2015, in the Gazette of India, Extrauady, Part II, Section 3, Sub-section (i),
inviting objections and suggestions from all pesstikely to be affected thereby, before the expifya period of thirty
days from the date on which copies of the Gazettéaining the said notification were made availabléhe public;

And whereas copies of the Gazette were made alatialhe public on the I7November, 2015;

And whereas, objections and suggestions have koeived from various persons and stakeholders mitie
specified period in respect of the draft rules aomd in the said notification and all the objeetiand suggestions have
been duly consulted by the Central Government Nberefore, in exercise of the powers conferreddnyisn 157 of the
Trade Marks Act, 1999 (47 of 1999), the Central &oment hereby makes the following rules in sugssisa of the to

replace Trade Marks Rules, 2002, except as respewis done or omitted to be done before such rsapsion,

namely:-
PART |
CHAPTERI
PRELIMINARY
1. Short title and commencement— (1) These rules may be called the Trade Marks Rulek?.20

(2) They shall come into force on date of publaain the official Gazette.
2. Definitions. — (1) In these rules, unless the context otherwigaires,—
(@) “Act” means the Trade Marks Act, 1999 (47 of 1999);
(b) “agent” means a person authorised to act as suddr wection 145 of the Act;
(c) “application for registration of a trademark” indees the trademark for goods or services contaimégl i

(d) “appropriate office of the Trade Marks Registry”ans the relevant office of the Trade Marks RegiaBy
specified in rule 4;

(e) “class fee” means the fee prescribed for the filoigan application for registration of a trademarka
particular class;

() “convention country” means a country or group ofiminies or union of countries or Inter-Governmental
organisations of countries declared as such undessction (1) of section 154;

(g) “convention application” means an application fegistration of a trademark made by virtue of secti
154;

(h) “divisional application” means-

(i) an application containing a request for theislon of goods or services in a class for thestegiion of a
trade mark; or

(ii) a divided application made by the divisionafingle application for the registration of a gradark for
separate classes of goods or services;

() “divisional fee” means fee prescribed againstyentr. 14 in the First Schedule;

() “Form” means a form set forth in either the Seconthe Third Schedule;
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(k) “graphical representation” means the representaifoa trademark for goods or services represented o
capable of being represented in paper form andded representation in digitised form;

()  “Journal” means the trademarks Journal made aveitgiofficial website of Controller General of Eiatts,
Designs and Trade Marks;

(m) “notified date” means the date on which these rotese into force;

(n) “old law” means the Trade and Merchandise Marks, A®58 and rules made there under existing
immediately before the commencement of the Act;

(o) “opposition” means an opposition to the registmatiof a trademark or a collective trademark or a
certification trademark, as the case may be antludes an opposition to grant of protection to aterimational
registration designating India and opposition teraltion of registered trademark;

(p) “principal place of business in India” means tékevant place in India as specified in rule 3;

(q) “publish” means published in the trademarks Joumadie available on the official website of Congoll
General of Patents, Designs and Trademarks;

() ‘“registered trademark agent” means a trademark tagéiwse name is actually on the register of
trademarks agents maintained under rule 142;

(s) ‘“renewal” means and includes renewal of registratiba trademark, certification trademark or cdilex
trademark, as the case may be;

(t) “schedule” means a Schedule to the rules;
(u) “section” means a section of the Act;
(v) Small Enterprise means:

(i) in case of an enterprise engaged in the manufactuproduction of goods, an enterprise where the
investment in plant and machinery does not exckedimit specified for a medium enterprise undewusk (a) of sub-
section (1) of section 7 of the Micro, Small andditan Enterprises Development Act, 2006 (27 of 206y

(i) In case of an enterprise engaged in providing odedng of services, an enterprise where the
investment in equipment is not more than the Ispiécified for a medium enterprise under clause{lsub-section (1)
of section 7 of the Micro, Small and Medium Enté&ps Development Act, 2006.

Explanation: “enterprise” means an industrial utaldngs or a business concern or any other
establishment, by whatever name called, engag#timanufacture or production of goods in any mapeeain to any
industry specified in the first schedule to theustlies (Development and Regulation) Act, 1951¢6%951) or engages
in providing or rendering or any services or sexgit such an industry.

(iii) In case of a foreign enterprise, an enterprise lwhitfills the requirements as mentioned in clauges
and (ii) above.

Explanation: In calculating the investment in thanp and machinery, reference rates of foreignenay of
Reserve Bank of India shall prevail.

(w) “specification” means the designation of goodsewiges in respect of which a trademark or a tergsl
user of a trademark is registered or proposed tedjstered;

(x) “Startup” means
(i) an entity in India recognised as a startup byctirapetent authority under Startup India initiative,

(i) In case of a foreign entity, an entity fulfillintpe criteria for turnover and period of incorporatio
registration as per Startup India Initiative antmitting declaration to that effect.

Explanation: In calculating the turnover, referenates of foreign currency of Reserve Bank of Irshall
prevail.

(y) All other words and expressions used but not ddfimethese rules but defined in the Act or in the
Geographical Indications of Goods (Registration Bnotection) Act, 1999 (48 of 1999), the Copyrigiat, 1957 (14 of
1957) shall have the meanings assigned to thehoset Acts.

(2) In these rules, except as otherwise indicaa@ference to a section is a reference to théibseio the Act,
a reference to a rule is a reference to that rukeése rules, a reference to a Schedule is aereferto that Schedule to
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these rules and a reference to a Form is a refertenthat Form contained in the Second Schedulleeot hird Schedule,
as the case may be, to these rules.

3. Principal place of business in India— “Principal place of business in India” means
(i) where a person carries on business in the goosisreices concerned in a trademark —
(a) if the business is carried on in India at cog place, that place;

(b) if the business is carried on in India at mpteces than one, the place mentioned by him as the
principal place of business in India;

(i) where a person is not carrying on a business igdoes or services concerned in a trademark—
(a) if he is carrying on any other business indnét only one place, that place;

(b) if he is carrying on any other business in éndi more places than one, the place mentionednbyas
the principal place of business in India; and

(i) where a person does not carry on any businessdia but has a place of residence in India, ther suc
place of residence in India.

4, Appropriate office of the Trade Marks Registry.— The appropriate office of the Trade Marks Regi$br
the purposes of making an application for registrabf a trademark under section 18 or for givirgice of opposition
under section 21 or for making an application famoval of a trademark under section 47 or cangebinvarying the
registration of a trademark under section 57 omafor other proceedings under the Act and the sila#i be —

A. inrelation to a trademark on the Register of Triatdeks at the notified date, the office of the Teddarks
Registry within whose territorial limits—

(i) the principal place of business in India o ttegistered proprietor of the trademark as entareatde
register at such date is situate;

(i) where there is no entry in the register aghe principal place of business in India of thgistered
proprietor, the place mentioned in the addressdovice in India as entered in the register at siath is situate;

(iii) in the case of jointly registered proprietpthe principal place of business in India of thieguietor
whose name is entered first in the register asigastich place of business in India at such datituate;

(iv) where none of the jointly registered propristés shown in the register as having a principate of
business in India, the place mentioned in the addi@r service in India of the joint proprietorseaered in the register
at such date, is situate;

(v) if no principal place of business in India b&tregistered proprietor of the trademark or indhse of
joint registration, of any of the joint proprietoo$ the trademark, is entered in the register, tnedregister does not
contain any address for service in India, the plafcthe office of the Trade Marks Registry where #pplication for
registration of the trademark was made, is situaid,

B. inrelation to a trademark for which an applicatfonregistration is pending at the notified datésomade
on or after the notified date, the office of theade Marks Registry within whose territorial limits—

(i) the principal place of business in India of dy@plicant as disclosed in the application orha tase of
joint applicants, the principal place of businas#ndia of the applicant whose name is first mawibin the application,
as having such place of business is situate;

(i) where neither the applicant nor any of thenjapplicants, as the case may be, has a pringige¢ of
business in India, the place mentioned in the addi@ service in India as specified in the apfilicais situate.

5. Jurisdiction of appropriate office not altered by change in the principal place of business or addredsr
service— No change in the principal place of busineskiha or in the address for service in India, a&s thse may
be—

A. of a registered proprietor or of any of the jointbgistered proprietors in relation to any traddaun the
register at the notified date, made or effectegsqgbent to that date; or

B. of an applicant for registration or of any of tleénj applicants for registration in relation to angdemark
for which an application for registration is eith@ending at the notified date or is made on orraftat date, made or
effected subsequent to that date or to the ddiémf of such application, as the case may be,

shall affect the jurisdiction of the appropriatéicg of the Trade Marks Registry.
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6. Entry of the appropriate office in the Register. —In respect of every trademark on the registehatibtified
date or registered thereafter the Registrar stzalbe to be entered in the register, the appropoiffice of the Trade
Marks Registry and the Registrar may, at any ticoerect any error in the entry so made.

7. Transfer of pending applications and proceedings tappropriate offices of the Trade Marks Registry.—
Every application and proceeding pending beforeRbgistrar at the notified date in relation to adegmark shall be
deemed to have been transferred to the approprfiice of the Trade Marks Registry.

8. Leaving of documents, ete— All applications, notices, statements or othecudnents or any fees authorised
or required by the Act or the rules to be madeyesbrleft or sent or paid at or to the Trade MdRlegjistry in relation to

a trademark on the Register of trademarks on thi§etbdate or for which an application for regéion is pending on,
or is made on or after the notified date, shalhizle, served, left or sent or paid to the apprtgoffice of the Trade
Marks Registry:

Provided that the Registrar may, by notificatioritia journal, permit the filing of certain forms @ocuments, other
than the application for the registration of a &aérk in any other office of the Trade Marks Reyist

9. Issue of notices ete—Any notice or communication relating to an apafion, matter or proceeding under the
Act or the rules may be issued by the Head of @fficany other officer authorised by the Registrar.

10. Fees. —(1) The fees to be paid in respect of applicatiamspositions, registration, renewal, expedited
processing of application or any other matters urile Act and the rules shall be those as specifiethe First
Schedule.

(2) Where in respect of any matter, a fee is requioeblet paid under the rules, the form or the apptioabr
the request of the petition thereof, it shall beomspanied by the prescribed fee.

(3) Fees may be paid electronically or in cash or bgnnoney order addressed to the Registrar or bgni b
draft issued or by a banker's cheque drawn on edsiéd bank at the place where the appropriateeotif the Trade
Marks Registry is situated and if sent through @bstl be deemed to have been paid at the time Wemoney order
or the properly addressed bank draft or bankegguh is received in the office.

(4) Bank drafts and banker's cheque shall be crossédreate payable to the Registrar at the appropriate
office of the Trade Marks Registry and they shalldbawn on a scheduled bank at the place wherapjwpriate office
of the Trade Marks Registry is situate.

(5) Where a fee is payable in respect of filing of @uduoent and where the document is filed withoutdee
with insufficient fee, such document shall be degmet to have been filed for the purposes of amc@edings under
these rules.

11. Forms. — (1) The Forms set forth in the Second and thedT8ithedules shall be used in all cases to which
they are applicable and may be modified as direlsyeithe Registrar to meet other cases.

(2) Any Form, when filed at the Trade Marks Registhalsbe accompanied by the prescribed fee.

(3) A requirement under this rule to use a Form adas#t in the Schedule shall be satisfied by the afsa
replica of that Form containing all the informatie@guired by the Form as set forth and complieb a4ty direction as to
the use of such a Form.

(4) The Registrar may after informing the public in thaurnal or through public notice on official websi
specify such Forms as are required to be submniittetéctronic mode. Thereafter, such Forms shatidvapleted in such
manner as may be laid down by the Registrar s® geetmit an automated input of the content intcompmuter by
character recognition or scanning.

12. Size, etc of documents.—(1) Subject to any other directions that may beegiby the Registrar, all
applications, notices, statements, or other doctsnexcept trademarks, authorised or required byAttteor the rules
made thereunder, served, left or sent, at or tolthele Marks Registry or with or to the Registralsbe typewritten
and printed in Hindi or in English in legible chaters with deep permanent ink upon strong pap@réfor legal size
on one side only, and shall have on the left hachel thereof a margin of not less than four centarset

(2) Duplicate documents including copies of trademdrélisbe filed at the Trade Marks Registry if at any
time required by the Registrar.

(3) The Registrar may after informing the public in tlwrnal alter the size, of all such applicationsijces,
statements or other document and forms requiredruhe rules to make it compatible in electroniamo
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(4) The Registrar may, after informing the public i thournal, permit the filing of applications, staents,
notices or other documents by electronic mode stilife such guidelines and instructions as he magipin the
Journal.

13. Signing of documents— (1) Any document required to be signed underAbieand the Rules shall be signed
by the applicant or opponent or by a person dutii@ised for the purpose.

(2) Signatures to any documents shall be accompanietthdoyname of the signatory in Hindi or in capital
letters, in English.

(3) In case of online filing of the document, the exgsien ‘Signing’ includes digital signature.

14. Service of documents.— (1) All applications, notices, statements, papbaving representations affixed
thereto, or other documents authorised or requisethe Act or the rules made thereunder, servddotesent, at or to
the Trade Marks Registry or with or to the Registraany other person may be delivered by hanceot through the
post by a prepaid letter or may be submitted edactally in the manner as laid down by the Registra

(2) An application or any document so sent shall berm#ekto have been made, served, left or sent dintiee
when the letter containing the same would be dedivén the ordinary course of post.

(3) In proving such sending, it shall be sufficientpimve that the letter was properly addressed andnpu
the post.

(4) After the filing of an application in the Trade Mar Registry, any person while making any
correspondence relating thereto shall furnish dflewing particulars, namely:—

(8) the application number or numbers, if any;

(b) the date and place of filing;

(c) the appropriate class or classes, as the case enay ielation to which the application is filed;
(d) an address for communication; and

(e) the concerned agent's code, if any, and the coeddProprietor's code, if allotted.

(5) The Registrar after informing the public in the @l may accept applications, notices, statemamnts,
other documents online through the gateway proviftedthis purpose, or in case of documents not iraqu the
payment of a fee, through e-mail to a designatedlileaddress for the purpose.

15. Particulars of address etc. of applicants and othepersons.—(1) Names and addresses of the applicants and
other persons shall be given in full, together vitihir nationality, and such other particulars as/rhe necessary for
identification.

(2) Inthe case of a partnership firm, the full namd aationality of every partner thereof shall beegiv

(3) In the case of an application from a conventionntiguand persons having no principal place of bessn
in India, their addresses in their home countri dfeagiven in addition to their address for seevia India.

(4) Inthe case of a body corporate or firm, the couofrincorporation or the nature of registratidnamy, as
the case may be, shall be given.

16. Statement of principal place of business in Indian the application. — (1) Every application for registration
of a trademark shall state the principal placeudifess in India, if any, of the applicant or ie ttase of joint applicants,
of such of the joint applicants, a principal pladéusiness in India and the same shall be theeaddf the applicant.

(2) Subject to the provisions of rules 17, 18 and 2§, &ritten communication addressed to an appliocaii
the case of joint applicants to a joint applicantconnection with the registration of a trademakthe address of his
principal place of business in India given by himthie application shall be deemed to be propenyessed.

17. Address for service— (1) Every applicant or opponent or any personceomed in any proceeding under the
Act or rules shall furnish to the Registrar an &ddrfor service in India comprising of a postalradd in India and a
valid e-mail address and such address shall beetres the address for service of such applicanpponent or person:

Provided that a trademark agent shall also be redjto furnish a mobile number registered in India.

(2) Any written communication addressed to a persoafassaid at an address for service in India glwen
him shall be deemed to be properly addressed.
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(3) Unless an address for service in India as requiresib-rule (1) is given, the Registrar shall belemno
obligation to send any notice that may be requivgdhe Act or the rules and no subsequent ordetecision in the
proceedings shall be called in question on thertaf any lack or non-service of notice.

18.  Service of Documents by the Registrar. {4) All communications and documents in relatiorapplication or
opposition matter or registered trademark may Ipeeseby the Registrar by leaving them at, or semdiem by post to
the address for service of the party concerned/@nitail communication.

(2) Any communication or document so sent shall be @ekto have been served, at the time when the letter
containing the same would be delivered in the @dirtourse of post or at the time of sending thaibm

(3) To prove such service, it shall be sufficient toya that the letter was properly addressed anéhputhe
post or the email communication was sent to theilachprovided by the party concerned.

19. Agency— (1) The authorisation of an agent for the purpafsgection 145 shall be executed in Form TM-M.

(2) In the case of such authorisation, service uponatient of any document relating to the proceeding o
matter shall be deemed to be service upon the pasauthorising him; all communications directedb¢ made to such
person in respect of the proceeding or matter neyaddressed to such agent, and all appearance® bidégistrar
relating thereto may be made by or through suchtage

(3) In any particular case, the Registrar may requie personal signature or presence of an applicant,
opponent, proprietor, registered user or othergrers

(4) In case of withdrawal by the agent from the proaegs or from doing any act for which he has been
authorised, in respect of an application or oppwsitvherein no principle place of business in Indianentioned, the
applicant or opponent shall, within a period of tmonths from the date of such withdrawal, provideaadress for
service in India. If he fails to provide address §ervice in India within such period, he shall deemed to have
abandoned the application or opposition, as the oasy be.

(5) In case of revocation of authorisation by the agpilt or opponent in respect of an application or
opposition wherein no principle place of business$ndia is mentioned, the applicant or opponenthascase may be,
shall provide the address for service in India inith period of two months from such revocation héffails to provide
address for service in India within such periodshall be deemed to have abandoned the applicatiopposition, as
the case may be.

20. Classification of goods and service- (1) Classification of goods and service for thepgmse of registration of
trademark, the goods and services shall be cledsifs per current edition of “the InternationadsSification of goods
and services (NICE classification)” published bg World Intellectual Property Organization (WIPO).

(2) The Registrar shall publish a class wise and ahalgtical index of such goods and services, inoydi
goods and services of Indian origin.

21. Preliminary advice by Registrar as to distinctivenss. — An application for preliminary advice by the
Registrar under sub-section (1) of Section 133ldalmade in Form TM-M in respect of any goods erviges
comprised as published by the Registrar under gleb¢?) of rule 20, along with the fees specifincetry number 14 of
the First Schedule and accompanied by one repedgEnbdf the trademark.

22. Request to Registrar for Search.—1) Any person may request the Registrar, in FOMRT to cause a search
to be made and for issue of certificate under sdtian (1) of section 45 of Copyright Act, 1957 (4#1957) to the
effect that no trademark identical with or decegifvsimilar to such artistic work, as sought toregistered as copyright
under the Copyright Act, 1957 (14 of 1957) has besgjistered as a trademark under the Trade Macks1®99 (47 of
1999) in the name of, or that no application hasnbmade under that Act for such re-registratioraby person other
than the applicant. The certificate shall ordinabié issued within thirty working days of the dafeequest:

Provided, the Registrar may call for a statemermeqtiirements from the applicant and if the requeets are not
complied with within two months from the date ofthucalling of the statement, the request on FormQlghall be
treated as abandoned.

(2) The Registrar may cancel the certificate issuedeursdib-rule (1) after giving notice and stating the
grounds on which the Registrar proposes to cameekertificate and after providing reasonable opmity of being
heard.

(3) Subject to proviso of sub-rule (1) or sub-rule (Ag Registrar shall ordinarily within seven woridays
issue an expedited search certificate under suiibae) of section 45 of the Copyright Act, 19514 (of 1957) on a
request received in Form TM-C on payment of feeiieel in First Schedule.
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(4) Before abandoning the request in Form TM-C, asctts® may be, for non-compliance of the statement of
requirements when called for, the Registrar shalvide an opportunity of being heard in the matter.

CHAPTERII
PROCEDURE FOR REGISTRATION OF TRADEMARKS APPLICATIO N

23. Form and signing of application.— (1) An application for the registration of a tradein in respect of
specification of goods or services shall be madEMRA and shall be signed by the applicant or lysra.

(2) An application for the registration of a trademddt,goods or services shall—

(a) explain with sufficient precision, a descriptiby words, of the trademark, if necessary, to ridtee the
right of the applicant;

(b) be able to depict the graphical representaifdhe trademark;
(c) be considered as a three dimensional tradeordykif the application contains a statement it #ffect;

(d) be considered as a trademark consisting ofnabamation of colours only if the application comtaia
statement to that effect.

(3) An amendment to divide an application under protissection 22 shall be made in Form TM-M.

(4) An application, not being a series trademark dhalin respect of one trademark only, for as maagscbr
classes of goods or services as may be made.

(5) Inthe case of an application for registrationdapect of all the goods or services included itassoor of a
large variety of goods or services in a class,Rbgistrar may refuse to accept the applicationasnhe is satisfied that
the specification is justified by the use of tredemark which the applicant has made or intendsatice if and when it is
registered:

Provided that while making an application for stgition of a trademarks, the names of goods amnites stated in
the application shall, as far as may be, correspornidose given in the classification of the goadd services published
by the registrar under sub-rule (2) of rule 20.

(6) Where an applicant files a single application ahd Registrar determines that the goods or services
applied for fall in class or classes in additiorthose applied for, the applicant shall restriet $pecification of goods or
services to the class or classes already appliredrfamend the application to add additional ctasslasses by filing an
application on Form TM-M and by payment of the ayppiate fee:

Provided that in case all the goods or servicksrfa class other than the class specified, dgstrar may permit
the correction of class by filing the request omrfrd@M-M.

24. Application under convention arrangement.— (1) Where a right to priority is claimed by reasohan
application for registration of a trademark dulledi in a convention country under section 154, diftate by the
Registrar or competent authority of that Trade Mat@Kfice shall be submitted with the applicatiom fegistration of
trademark and it shall include the particularshaf trademark, the country or countries and the datiates of filing of
application and such other relevant particulamnag be required by the Registrar.

(2) Unless such certificate has been filed at the tifnine filing of the application for registratiothere shall
be filed, within two months of the filing of suclplication certifying or verifying to the satisfamt of the Registrar, the
date of the filing of the application, the country countries, the representation of the trademanki the goods or
services covered by the application.

(3) The application shall include a statement indigatthe filing date of the filing in the convention
application, the name of the convention country nehiewas filed, the serial number, if any and @esnent indicating
that priority is claimed:

Provided that where the applicant files more pjoclaims than one under section 154 in respecthefsame
trademark, the Registrar shall take the date oé#rker application in a convention country, as piiority date:

Provided further that such priority date shall he allowed for the goods and services not covénethe
convention application:

Provided also that only a single priority shall ddaimed in respect of all the goods or servicestioaed in the
application for registration of a trademark fileader rule 23(1).
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25. Statement of user in applications— (1) An application to register a trademark shatiless the trademark is
proposed to be used, contain a statement of thedoguring which, and the person by whom it hasnbeged in respect
of all the goods or services mentioned in the apfitbn.

(2) In case, the use of the trademark is claimed pgdothe date of application, the applicant shak in
affidavit testifying to such use along with supfrogtdocuments.

26. Representation of trademark. — (1) Every application for the registration of ademark, and where
additional copies of the application are requimekry such copy, shall contain a clear and legigpgesentation of the
trademark of size not exceeding 8 cm x 8 cm.

(2) Where an application contains a statement to tfextethat the applicant wishes to claim combinatidn
colours as a distinctive feature of the trademtmrd,application shall be accompanied with reprddnadf the trademark
in that combination of colours.

(3) Where the application contains a statement to fifectethat the trademark is a three dimensional
trademark, the reproduction of the trademark stmikist of a two dimensional graphic or photographproduction as
follows, namely:—

(i) the reproduction furnished shall consist oktndifferent view of the trademark;

(il) where, the Registrar considers that the repetidn of the trademark furnished by the applicdo#s not
sufficiently show the particulars of the three dimsienal trademark, he may call upon the applitarfurnish within
two months, up to five further different viewstbe trademark and a description by words of theeinsark;

(iif) where the Registrar considers the differei@ws or description of the trademark referred todiause
(ii), still do not sufficiently show the particukiof the three dimensional trademark, he may qadhuthe applicant to
furnish a specimen of the trademark.

(4) (i) Where an application for the registration df@ademark consists of shape of goods or its pankadine
reproduction furnished shall consist of at leage filifferent views of the trademark and a desaipthy word of the
trademark.

(i) If the Registrar considers the different viearsdescription of the trademark referred to iruska (i) do
not sufficiently show the particulars of the shapegoods or its packaging, he may call upon thdiegmt to furnish a
specimen of the goods or packaging, as the caséeay

(5) Where an application for the registration of a é&mmdrk consists of a sound as a trademark, the
reproduction of the same shall be submitted in Nti23 format not exceeding thirty seconds’ lengthorded on a
medium which allows for easy and clearly audiblplaging accompanied with a graphical representatibrits
notations.

(6) If the Registrar is not satisfied with any repréaéon of a trademark, he may at any time requirattzer
representation satisfactory to him to be substitbiefore proceedings with the application.

27. Series Trademarks.— (1) Where an application is made for the regigin of trademarks as a series under
sub-section (3) of section 15, copies of represiemaf each trademark of the series shall accomplaa application in
the manner set forth in rule 26. The Registragaifisfied that the trademarks constitute a sesieall proceed further
with the applications.

(2) At any time before the publication of the applioatin the Journal, the applicant applying undersié
(1) may request in Form TM-M, for the division diet application into separate application or apfitica, as the case
may be, in respect of one or more trademarks ih gbees and the Registrar shall, if he is satisfleat the division
requested conforms with sub-section (3) of sectibndivide the application or applications accogtiinon payment of
divisional fees.

28. Transliteration and translation. — Where a trademark contains one or more wordsimbers in scripts other
than Hindi or English, the applicant shall providehe application, a precise transliteration araghglation of each such
word and number in English or in Hindi and state ldinguage to which the word(s) or number(s) rigelo

29. Names and representations of living persons or peras recently dead— Where the name or representation
of any person appears on a trademark, the appl#ail, if the Registrar so requires, furnish hinthvthe consent in
writing of such person in case he is living orcase his death took place within twenty years pidothe date of the
application for registration of the trademark, @ kegal representative, as the case may be, togbeof the name or
representation and in default of such consent #gidtar may refuse to proceed with the applicatowrregistration of
the trademark.
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30. Name or description of goods or services on a traderk. — (1) Where the name or description of any goods
or services appears on a trademark, the Registagr rafuse to register such trademark in respeangf goods or
services other than the goods or services so nameeiscribed.

(2) Where the name or description of any goods or sesvappear on a trademark, which name or descriptio
in use varies, the Registrar may permit the regfistn of the trademark for those and other goodseovices on the
applicant giving an undertaking that the name acdption will be varied when the trademark is usgen goods or
services covered by the specification other thantédmed or described goods or services. The wkilegt so given
shall be included in the advertisement of the apitbn in the Journal under section 20.

31. Deficiencies.— Subject to sub-rule (2) of rule 10, where anligppon for registration of a trademark does not
satisfy the requirement of any of the provisionshef Act or rules, the Registrar shall send natfiegeof to the applicant
to remedy the deficiencies and if within one moothhe date of the notice, the applicant failseémedy any deficiency
so natified to him, the application shall be trelaés abandoned.

32. Acknowledgement of the Application.— Every application for the registration of a teathrk in respect of
any goods or services shall be acknowledged bygigi system generated electronic receipt or serslinf receipt to
the e-mail address provided for the purpose.

33. Examination, Objection to acceptance, hearing— (1) The Registrar shall cause the applicationbéo

examined as per provisions of the Act, wherein arcde shall also be conducted amongst the earlatetnarks,

registered or applied for registration, for thepgmge of ascertaining whether there are on recordspect of the same
goods or services or similar goods or services tamyemark identical with or deceptively similar ttee trademark

applied for. The Registrar may cause the re-exatomaf the application including re-search of @artrademarks at
any time before the acceptance of the applicatidrsball not be bound to do so.

(2) If, on consideration of the application for regidion of a trademark and any evidence of use or of
distinctiveness or of any other matter which theligant may or may be required to furnish, the R&gr has any
objection to the acceptance of the application mppses to accept it subject to such conditionseraiments,
modifications or limitations as he may think fit tmpose under sub-section (4) of section 18, thgidRar shall
communicate such objection or proposal in writioghte applicant in the form of an examination répor

(3) If, on consideration of the application for regidion of a trademark and any evidence of use or of
distinctiveness or of any other matter which thpligant may or may be required to furnish, the Rigr accepts the
application for registration absolutely, he shalimmunicate such acceptance to the applicant arskdae application
to be advertised as accepted under sub-secti@f §Ection 20.

(4) If, within one month from the date of receipt of taxamination report, the applicant fails to resptimthe
communication, the Registrar may treat the apptiozds abandoned.

(5) In case the response to the examination repoecisived within the aforesaid time, the same shealildy
considered and if the Registrar accepts the apjaitdor registration, he shall communicate sucheptance to the
applicant and cause the application to be adveraseaccepted under sub-section (1) of section 20.

(6) If the response to the examination report is ndisfeatory or where the applicant has requested for
hearing, the registrar shall provide an opportuofthearing to the applicant and the same shatidmelucted as per rule
115.

(7) In case the applicant fails to appear at the sdbddiate of hearing and no reply to the office otigm has
been submitted by the applicant, the Registrar tmeat the application as abandoned.

(8) Where the applicant has submitted his reply toetkemination report within the aforesaid period as h
appeared in the hearing and made his submisstom&éqgistrar shall pass an appropriate order.

34. Expedited Processing of Application{1) The applicant may, after the receipt of the officiamber of the
application, request for expedited processing @lieation made for the registration of a trademiarfeorm TM-M on
payment of fee as specified in First Schedule. Surchpplication shall be examined expeditiously artinarily within
three months from the date of submission of thdiegtjpon. Thereafter, the following proceedings.\tize consideration
of response to the examination report, schedulinghow cause hearing, if required, the publicatiérthe application
and the opposition thereto, if any, till final disal of the application shall also be dealt witpeditiously subject to
such guidelines as may be published in this refgrthe Registrar in the trademarks Journal.

(2) The Registrar may limit the number of applioat for expedited processing of trademark appbaoatiby
publishing the same in the trademarks Journal.
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35. Notice of withdrawal of application for registration.— A notice of withdrawal of an application for the
registration of a trademark under sub-section {Xeation 133, for the purpose of obtaining repayimad any fee paid
on the filing of the application, shall be givenviriting within one month from the date of theefgxt of communication
mentioned in sub-rule (2) of rule 33.

36. Decision of Registrar— (1) The decision of the Registrar under rules38pr 41 shall be communicated to
the applicant in writing at his address of senaod if the applicant intends to appeal from suatisien he may within
thirty days from the date of such communicationlgp Form TM-M to the Registrar requiring him téage in writing
the grounds of, and the materials used by himriniag at, his decision.

(2) In a case where the Registrar makes any requirsnenthich the applicant does not object the apptic
shall comply the said requirement before the Reggis$sues a statement in writing under sub-ruje (1

(3) The date when the statement in writing under sib+l) is received by the applicant, shall be dekine
be the date of the Registrar's decision for the@se of appeal.

37.Correction and amendment of application— An applicant for registration of a trademark magether before or
after acceptance of his application but beforerdyistration of the trademark, apply in Form TM-ktampanied by the
prescribed fee for the correction of any error inim connection with his application or any amendmef his
application:

Provided, no such amendment shall be permittediwsiiall have the effect of substantially altering trademark
applied for or substitute a new specification obd@® or services not included in the applicatiofiled.

38. Withdrawal of acceptance by the Registrar— (1) If, after the acceptance of an application before the
registration of the trademark, the Registrar has @jection to the acceptance of the applicatiorttenground that it
was accepted in error, or that the trademark onghto have been accepted in the circumstancdgeafdse, or proposes
that the trademark should be registered only stilbjeconditions, limitations, divisions or to cotidns additional to or
different from the conditions, or limitations, gebt to which the application has been acceptesl,RBgistrar shall
communicate such objection in writing to the apgohic

(2) Unless within thirty days from the date of receiftthe communication mentioned in sub-rule (1), the
applicant amends his application to comply with risguirements of the Registrar or applies for aihgathe acceptance
of the application shall be deemed to be withdréyrthe Registrar, and the application shall procaedf it had not
been accepted.

(3) Where the applicant intimates the Registrar withie period mentioned in sub-rule (2) that he dedioe
be heard, the Registrar shall give notice to ti@iegnt of a date when he will hear him. Such appoéent shall be for a
date at least fifteen days after the date of the@ounless the applicant consents to a shortécenoThe applicant may
state that he does not desire to be heard and ssbafi submissions, as he may consider desirable.

(4) The Registrar may, after hearing the applicantconsidering the submissions, if any, of the applica
pass such orders as he may deem fit.

Advertisement of Application

39. Manner of Advertisement— (1) Every application for the registration ofrademark required to be advertised
by sub-section (1) of section 20 or to be re-adsedtby sub-section (2) of that section shall beegtised in the Journal.

40. Notification of correction or amendment of applicaton.— In the case of an application to which clause (b)
of sub-section (2) of section 20 applies, the Bteai may, if he so decides, instead of causingafi@ication to be
advertised again, insert in the Journal a notificasetting out the number of the application,dlass or classes in which
it was made, the name and address of the pringipake of business in India, if any, of the applican where the
applicant has no principal place of business inanhis address for service in India, the Journghiper in which it was
advertised and the correction or amendment matieeiapplication:

Provided that in case of any error in the adveriiset in respect of the trademark or specificatbrgoods or
services except for any trivial spelling mistakectass or statement of use of the trademark onynather case as the
Registrar thinks fit, the Registrar may adverttse trademark again cancelling the earlier adveriésg.

41. Request to Registrar for particulars of advertisemat of a trademark.— Any person may request the
Registrar in Form TM-M to be informed of the numband date of the Journal in which a trademark Wwigcsought to
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be registered specified in the Form was advertisatithe Registrar shall furnish such particulartheoperson making
the request.

Opposition to Registration

42. Notice of Opposition. —(1) A notice of opposition to the registration ofrademark under sub-section (1) of
section 21, with such particulars as specified uteRt3, shall be filed in form TM-O within four mths from the date of
publication of the trademark journal in which thephcation for registration of the trademark wasextised or re
advertised.

(2) Where a notice of opposition has been filed in eespf a single application for the registration aof
trademark for different classes of goods and sesyviit shall bear the fee in respect of each d¢tasslation to which the
opposition is filed.

(3) Where an opposition is filed only for a particutdass or classes in respect of a single applicatiade
under sub-section (2) of section 18, the applicatar remaining class or classes shall not proteedgistration until a
request in Form TM-M for division of the applicatitogether with the divisional fee is made by thpl@ant.

(4) Where in respect of a single application for thgis&ation of a trademark no notice of oppositisrfilied
in a class or classes, the application in respestich class or classes shall, subject to secoant! sub-section (1) of
section 23, proceed to registration after the divisof the application in the class or classeseispect of which an
opposition is pending.

(5) A copy of notice of opposition shall be ordinarggrved by the Registrar to the applicants withiree¢h
months of the receipt of the same by the apprapaotiice:

Provided that where the applicant has already filexl counter statement on the basis of the copyotite of
opposition made available in the electronic recaydsthe official website, the requirement of seevif copy of the
notice of opposition to the applicant shall be disged with.

43. Requirements of Notice of Opposition— (1) A notice of opposition shall contain,—
(a). in respect of an application against which oppasiis entered—
(i) the application number against which oppoasiti® entered;

(ii) an indication of the goods or services listedhe trademark application against which opposiis
entered; and

(iii) the name of the applicant for the trademark.
(b). inrespect of the earlier trademark or the earigdt on which the opposition is based,—

(i) where the opposition is based on an earlier tradenaastatement to that effect and an indication of
the status of earlier trademark;

(i) where available, the application number orisagtion number and the filing date, including the
priority date of the earlier trademark;

(iii) where the opposition is based on an earliadémark which is alleged to be a well-known tradgm
within the meaning of sub-section 2 of section af, indication to that effect and an indication bé tcountry or
countries in which the earlier trademark is recegdi to be well known;

(iv) where the opposition is based on an earliadémark having a reputation within the meaning of
paragraph (b) of sub-clause (2) of section 11 efAlst, an indication to that effect and an indicatof whether the
earlier trademark is registered or applied for;

(v) a representation of the trademark of the oppbrad where appropriate, a description of the
trademark or earlier right; and

(vi) Where the goods or services in respect of wigarlier trademark has been registered or apfdied
or in respect of which the earlier trademark islwebwn within the meaning of sub-section (2) oftsan 11 or has a
reputation within the meaning of that section, dpponent shall when indicating all the goods ovises for which the
earlier trademark is protected, also indicate thymsmds or services on which the opposition is based

(c). inrespect of the opposing party—
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(i) where the opposition is entered by the pretori of the earlier trademark or of the earliehtjcis
name and address and an indication that he isrtdpgiptor of such trademark or right;

(if) where opposition is entered by a licenseelraihg a registered user, the name of the liceasdéis
address and an indication that he has been awbdosenter the opposition;

(iii) where the opposition is entered by the sgsoe in title to the registered proprietor of ad&mark
who has not yet been registered as new propriatoindication to that effect, the name and addoédbe opposing
party and an indication of the date on which thpliaption for registration of the new proprietor sveeceived by the
appropriate office or, where this information id agailable, was sent to the appropriate officef an

(iv) where the opposing party has no place of imrss in India, the name of the opponents and his
address for service in India.

(d). The grounds on which the opposition is based.
(2) A notice of opposition shall be verified at tflo@t by the opponent or by his duly authorisednage

(3) The person verifying shall state specifically teference to the numbered paragraphs of the enatfc
opposition, what he verifies of his own knowledgel avhat he verifies upon information received aetidved to be
true.

(4) The verification shall be signed by the perseeking it and shall state the date on which andpthee at
which it was signed.

44. Counterstatement.—(1) The counterstatement required by sub-sectipof(Bection 21 shall be sent on Form
TM-O within two months from the receipt by the apgaht of the copy of the notice of opposition froime Registrar and
shall set out what facts, if any, alleged in thdiago of opposition, are admitted by the applicahtcopy of the
counterstatement shall be ordinarily served byRbgistrar to the opponent within two months from thate of receipt
of the same.

(2) The counterstatement shall be verified in the maaserovided in sub-rules (2), (3) and (4) of (e

45. Evidence in support of opposition.—(1) Within two months from service of a copy bétcounterstatement,
the opponent shall either leave with the Registsach evidence by way of affidavit as he may de®iradduce in
support of his opposition or shall intimate to Begistrar and to the applicant in writing that loe@sinot desire to adduce
evidence in support of his opposition but interalsely on the facts stated in the notice of oppmsitHe shall deliver to
the applicant copies of any evidence including kit if any, that he leaves with the Registraremithis sub-rule and
intimate the Registrar in writing of such delivery.

(2) If an opponent takes no action under sub-rule ()imthe time mentioned therein, he shall be dekioe
have abandoned his opposition.

46. Evidence in support of application.—(1) Within two months on the receipt by the appfit of the copies of
affidavits in support of opposition or of the inttion that the opponent does not desire to addogeegidence in
support of his opposition, the applicant shall kaxth the Registrar such evidence by way of affidas he desires to
adduce in support of his application and shalh@elto the opponent copies thereof or shall inténta the Registrar and
the opponent that he does not desire to adducevadgnce but intends to rely on the facts statetiencounterstatement
and or on the evidence already left by him in catipe with the application in question. In case #pplicant adduces
any evidence or relies on any evidence alreadyblgfhim in connection with the application, he $lu#liver to the
opponent copies of the same, including exhibitanif, and shall intimate the Registrar in writifgsoch delivery.

(2) If an applicant takes no action under sub-rulewithin the time mentioned therein, he shall be degnto
have abandoned his application.

47. Evidence in reply by opponent. —Within one month from the receipt by the opponeithe copies of the
applicant's affidavit the opponent may leave whk Registrar evidence by affidavit in reply andlistieliver to the
applicant copies of the same including exhibitgny, and shall intimate the Registrar in writirffgsach delivery.

48. Further evidence.— No further evidence shall be left on either sibef in any proceedings before the
Registrar, he may at any time, if he thinks fityegleave to either the applicant or the opponerédve any evidence
upon such terms as to costs or otherwise as hethrirdyfit.

49. Translation of documents.—¥Where a document is in a language other than Hinélinglish and is referred to
in the notice of opposition, counterstatement orafidavit filed in an opposition proceeding, arneated translation
thereof in Hindi or English shall be submitted lrefthe registrar and a copy thereof shall be pexVit opposite party.
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50. Hearing and decision. —(1) The Registrar, after the closure of the evidershall give notice to the parties of
the first date of hearing. The date of hearingldtwfor a date at least one month after the ditieedfirst notice.

(2) A party to a proceeding may make a request foruadjoent of the hearing with reasonable cause imFor
TM-M accompanied by the prescribed fee, at leastetilays before the date of hearing and the Ragigthe thinks fit
to do so, and upon such terms as he may directadiayrn the hearing and intimate the parties aftingly:

Provided that no party shall be given more than agdjwurnments and each adjournment shall not benfoe than
thirty days.

(3) If the applicant is not present at the adjournei# d& hearing and at the time mentioned in theceotihe
application may be treated as abandoned.

(4) If the opponent is not present at the adjournee dathearing and at time mentioned in the notibe, t
opposition may be dismissed for want of prosecuéind the application may proceed to registratidjestt to section
19.

(5) The Registrar shall consider written argumentsififrsitted by a party to the proceeding.

(6) The decision of the Registrar shall be communicatethe parties in writing at the address given for
service.

51. Security for costs.—The security for costs which the Registrar may irequnder sub-section (6) of section 21
may be fixed at any amount which he may considepgr, and such amount may be further enhancedrbyahiany
stage in the opposition proceedings.

Notice of Non-Completion of Registration

52. Procedure for giving notice. —The notice which the Registrar is required by settion (3) of section 23 to
give to an applicant, shall be sent in Form RG-1h® applicant at the address for service. Thecaathall specify
twenty one days time from the date thereof or sudher time not exceeding one month as the Registiay allow on a
request made in form TM-M for completion of the isbgation.

Registration

53. Entry in the Register.— (1) Where no notice of opposition to an applicataavertised or re-advertised in the
Journal is filed within the period specified inbssection (1) of section 21, or where an opposit®filed and it is
dismissed, the Registrar shall, subject to theiptons of sub-section (1) of section 23 or secfi@nenter the trademark
on the register.

(2) The entry of a trademark in the register shall Bpebe date of filing of application, the actuatd of the
registration, the goods or services and the clastasses in respect of which it is registered, alhparticulars required
by sub-section (1) of section 6 including—

(a) the address of the principal place of businessdtial if any, of the proprietor of the trademarkirmr
the case of a jointly owned trademark, of suchhef joint proprietors of the trademark as have aqgpal place of
business in India;

(b) where the proprietor of the trademark has no ptddmusiness in India, his address for service didn
as entered in the application for registrationetbgr with his address in his home country;

(c) in the case of a jointly owned trademark, whereenofthe joint proprietors has a principal place of
business in India, the address for service in lagigiven in the application together with the addrof each of the joint
proprietors in his home country;

(d) the particulars of the trade, business, professiooypation or other description of the proprietgrin
the case of a jointly owned trademark, of the jgimbprietors of the trademark as entered in theliggimn for
registration;

(e) particulars affecting the scope of the registratiothe rights conferred by the registration;

(H the convention application date, if any, to beoaded pursuant to an application from applicanta of
convention country made under section 154;

(g) where the trademark is a collective or certificatitademark, that fact;

(h) where the trademark is registered pursuant to eabiem 4 of section 11 with the consent of the
proprietor of an earlier trademark or other eariight, that fact; and

(i) the appropriate office of the Trade Marks Registryelation to the trademark.
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(3) The Registrar may from time to time, in consultatiwith computer experts, formulate guidelines for
keeping official records in electronic form.

54. Associated trademarks.—(1) Where a trademark is registered as associaitbdany other trademarks, the
Registrar shall note in the register in connectigth the first mentioned trademark the registratrmmmbers of the

trademarks with which it is associated and shalb alote in the register in connection with eachhef associated

trademarks, the registration number of the firshtiomed trademark as being a trademark associagzdwith.

(2) An application under sub-section (5) of section td6dissolve the association as respects any of the
trademarks registered as associated trademarlsbghalade in Form TM-P and shall include statenoérthe grounds
of the application.

55. Death of applicant before registration.—In case of death of any applicant for the regigtrabf a trademark
after the date of his application and before taddmark has been entered in the register, the tRergmay, on request
on form TM-M and on proof of the applicant's deatid on proof of the transmission of the interesthef deceased
person, substitute in the application, the namsuctessor in interest in place of the name of sledeased applicant,
and the application may proceed thereafter as smded.

56. Certificate of registration.— (1) The certificate of registration to be issugdtiee Registrar under sub-section
2 of section 23 shall be on Form RG-2 and shallishe the trademark. It shall bear the seal of ttel& Marks Registry.

(2) The certificate of registration referred to in suitle (1) shall not be used in legal proceedinggoor
obtaining registration abroad. The certificateigsbunder section 137 shall be used for these pagpo

(3) The Registrar may issue duplicate or further copieshe certificate of registration on request b t
registered proprietor in Form TM-M accompanied gy prescribed fee:

Provided that, no such duplicate or copy of dedtfon of registration shall be issued where suefuest is
received after the expiry of time limit for renevedlregistration and restoration of registered ¢radrk.

CHAPTER 11
RENEWAL OF REGISTRATION AND RESTORATION

57. Renewal of registration. —(1) An application for the renewal of the registra of a trademark shall be made
in Form TM-R along with the fee as prescribedhia first schedule and may be made at any time oo than one year
before the expiration of the last registrationhef trademark.

(2) A request for renewal of registration of the tradekfiled within prescribed time shall be allowedless
the trademark has been removed or cancelled ahé&wise not renewable under any of the provisiminthe Act and
rules or by any order of the competent court orRkgistrar.

58. Notice before removal of trademark from register.—(1) In case no application for renewal of the regiton
in the prescribed form together with the specified has been received, the Registrar shall sertdmoee than six
months before the expiration of registration of tfeelemark, a notice in Form RG-3 at the addresepofice informing
the registered proprietor of the approaching dae&xpiration and the conditions, if any, subjecttioich the renewal of
the registration may be obtained.

(2) Where, in the case of a trademark the registratf which (by reference to the date of applioatior
registration) becomes due for renewal, the tradkiisaregistered at any time within six months beftire date on which
renewal is due, the registration may be renewethéypayment of the renewal fee within six montherethe actual date
of registration and where the renewal fee is nad pathin that period, the Registrar shall subjectule 60, remove the
trademark from the register.

(3) Where, in the case of a trademark the registradf which (by reference to the date of applioatior
registration) becomes due for renewal, the tradensaregistered after the date of renewal, thestegfion may be
renewed by the payment of the renewal fee withimsdnths of the actual date of registration andreltee renewal fee
is not paid within that period the Registrar shalibject to rule 60, remove the trademark fronréggster.

(4) The renewal of registration of a collectivedgaark or a certification trademark shall be inrkofFM-R
along with the prescribed fee as specified in tingt Schedule.

59. Advertisement of removal of trademark from the regster.— If at the expiration of registration of a
trademark, the renewal fees has not been paidRégéstrar may remove the trademark from the regate advertise
the fact forthwith in the Journal:
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Provided that the Registrar shall not remove thedmark from the register if an application for ymant of
surcharge is made under proviso to sub-sectiorf(8¢ation 25 in Form TM-R within six months frometlexpiration of
the registration of the trademark.

60. Restoration and renewal of registration.—An application for the restoration of a trademtokthe register
and renewal of its registration under sub-sectfjrof section 25, shall be made in Form TM-R witbhe year from the
expiration of the registration of the trademarkaapanied by the prescribed fee. The Registrar,sivhile considering
the request for such restoration and renewal hegard to the interest of other affected persons.

61. Notice and advertisement of renewal and restoration— Upon the renewal or restoration and renewal of
registration, a notice to that effect shall be gerthe registered proprietor and every registersat and the renewal or
restoration and renewal shall be advertised idthenal.

CHAPTERIV

SPECIAL PROVISIONS RELATING TO PROTECTION OF TRADEM ARKS THROUGH THE
INTERNATIONAL REGISTRATION UNDER MADRID PROTOCOL

62. Definitions.— (1) For the purpose of this Chapter, unless thntesth otherwise requires,—
(a) 'Article’ means article referred to in Madricdb®col;

(b) "electronic form" shall have the meaning aassigned to it in clause (r) of sub-section (13exftion 2 of
the Information Technology Act, 2000 (21 of 2000);

(2) Words and expressions used in these ruleshancbntext of international application or intefoaél
registration under Chapter IVA of the Act, but mi#fined shall have the same meaning and respectssigned to
them in the Madrid Protocol or the Common Regufetio

63. Language— An International Application or any communicatioelating thereto for transmission to
International Bureau or any advice by way of noéifion of extension of protection to India resutifrom the
international registration shall be in English.

64. Issue of notices or communications etc. and respanshereto— Any notice or communication relating to
both an international application under section 26id international registration where India hasbaesignated, under
section 36E, shall be issued by the Registrar anlglectronic form, and any response thereto shlath be received
likewise.

65. International application in respect of which India is the country of origin.—International application
originating from India, or any communication refatithereto in accordance with the Common Regulatshrall be filed
electronically through the Trade Marks Internatioflypplication System.

66. Verification and Certification of international app lication in respect of which India is the country &
origin.— (1) Where an international application is filed endection 36D for transmission to the Internatidareau,
the Registrar shall certify the contents of theligagion in Form MM2(E) as provided by Internatibfureau subject to
the payment of fees as specified in Entry Numbeof2Be First Schedule.

(2) Where the international application complieshwithe requirements, the Registrar shall so ceitifghe
international application indicating also the date which the said international application wasereed; and shall
forward the same to the International Bureau withia months from the date of receipt of the saigliaption.

(3) Where the international application does noentke requirements, the Registrar shall not fodwato the
International Bureau, and shall require the apptid®y notice to comply with the requirement as gt therein, and
shall forward the International Application onlytexfsuch compliance within the period specifiethia notice.

67. Handling fee.— A handling fee as specified in First Schedule shalpayable to the Registrar for certification
and transmittal of international application to ttiernational Bureau and such fee shall be paidnéian rupees
electronically along with the application.

68. Manner of keeping the record of international regis¢rations where India has been designated.—1) On
receipt of advice from the International Bureau whan international registration designating India notification
about the extension of protection resulting frorohsinternational registration, the Registrar skaler all the particulars
thereof electronically in a record called the 'Recof Particulars of International RegistrationnyAchange in the
particulars as and when received from the InteonatiBureau shall be entered in the said record.



68 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT II—SEC. 3(i)]

(2) Any entry made in such record shall, to theepkthat it applies to India as a designated cotitrg party,
have the same effect as if it had been recorddatéRegistrar in the Register of trademarks.

69. Examination of application under section 36E. —(1) The advice referred to in rule 68 shall be exach
ordinarily within two months from the date of rguedf such advice.

(2) Where, the Registrar finds that the trademahnictvis the subject of an international registnatitesignating
India, cannot be protected, he shall, before thprgxf refusal period applicable under articlef3hee Madrid Protocol,
notify to the International Bureau a provisiondlsal of protection.

(3) Where there are no grounds for refusal to gmantection, the Registrar shall advertise the ipalers
concerning international registration under sec0nof the Act in a separate part of the trademdadwgnal ordinarily
within a period of six months from the date of iptef advice.

(4) Where an opposition is filed under section Z1the Act, the Registrar shall, notify that fact tioe
International Bureau as a provisional refusal basedhe opposition in accordance with the Protanod Common
Regulation.

(5) The international registration, on receipt ofagpposition thereto, shall be processed in acomelavith the
provisions contained in rules 42 to 51.

(6) Where the procedure mentioned under sub-rdlpso((5) have been completed with and the Regisiaa
decided to confirm such refusal of protection af tredemark for all the goods or services for whia protection has
been requested, the Registrar shall send to teenbtional Bureau a statement to that effect.

(7) Where, the provisional refusal has been eitb&lly or partially withdrawn, the Registrar shaéind to the
International Bureau

(a) a statement to the effect that the provisior@lsal is withdrawn and the protection of the énadrk is
granted for all the goods or services for whichghatection has been requested; or

(b) a statement indicating conditions or limitaBosubject to which, and the goods or services speaet of
which the protection is granted.

(8) Where there is no ground to refuse protectio& Registrar shall notify the International Buréauthe effect
that protection is granted to the trademark indndi

(9) Where there is further decision affecting thetection of trademark in India, the Registrar khahd further
statement to the International Bureau to that &ffec

70. Invalidation of protection.— Where the protection resulting from an internatlamaistration has ceased to
have effect, or varied, in India, as a result gialeproceedings under the Act, the Registrar siwify the International
Bureau accordingly.

71. Effect of cancellation of international registration.— Where an international registration is cancellethat
request of office of origin, the provisions of alti 9 quinquiesof the Protocol shall apply to such international
registration in so far as it designates India.

72. Collective and Certification Trademarks.—Where an international registration designatingdrslin respect
of a collective trademark or a certification tradeh) the regulations governing the use of suchectille trademark or
certification trademark shall be submitted directly the holder of that international registrationthe registrar within
the period of one month from the date of adviceheylnternational Bureau.

73. Replacement of national registration.—Where an international registration is deemed tplace the

registration held in India under sub-section (63@¢tion 36E of the Act, the registrar shall, upequest of the holder of
international registration take note of the int¢ior@al registration and make necessary entry inRbgister maintained
under sub-section (1) of section 6 of the Act. Ela#er, the Registrar shall notify the InternatioBareau accordingly
under rule 21 of the Common Regulations.

74. Subject to provisions of the Act, the provisions thfe Madrid Protocol, Common Regulations and
Administrative Instructions shall apply in relatitm international applications originating from ladand international
registrations where India has been designated.

CHAPTERYV
ASSIGNMENT AND TRANSMISSION

75. Application for entry of assignment or transmission— An application to register the title of a persohow
becomes entitled by assignment or transmissiorrégiatered trademark shall be made in Form TM-P.
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76. Case accompanying application.—1) A person applying for registration of his titleader rule 75, shall, along
with his request in form TM-P, file duly certifiecbpy of original document, instrument or deed, tes ¢ase may be,
purporting to transfer the title in the trademankl @ statement of case in support of his request.

(2) The Registrar shall dispose of an applicati@denunder rule 75 ordinarily within three monthfrthe date
of application and intimate the same to the apptica

77. Proof of title. — The Registrar may, where there is a reasonabletddadut the veracity of any statement or
any document furnished, call upon any person wigiepto be registered as proprietor of a registearademark to
furnish such proof or additional proof of title the Registrar thinks fit.

78. Impounding of Instruments.— If in the opinion of the Registrar any instrumendgiuced in proof of title of a
person is not properly or sufficiently stamped, Begistrar shall impound and deal with it in thenmer provided by
Chapter IV of the Indian Stamp Act, 1899 (2 of 1899

79. Assignments involving transmission of moneys outsidindia. — If there is in force any law regulating the
transmission of moneys outside India, the Registhal not register the title of a person who beesmantitled to a
trademark by an assignment which involves suchstréssion except on production of the permissiothefauthority
specified in such law for such transmission.

80. Application for Registrar's direction as to advertisement of an assignment of a trademark without
goodwill of the business. —1) An application for directions under section gtall be made in Form TM-P and shall
state the date on which the assignment was mabe.application shall give particulars of the regisbn in the case of
a registered trademark, and in the case of an isteegd trademark shall show the trademark and gasticulars
including user of the unregistered trademark tlaatleen assigned therewith. The Registrar mayaradiny evidence or
further information and if he is satisfied with egd to the various matters he shall issue direstinmwriting with respect
to the advertisement of the assignment.

(2) The Registrar may refuse to consider such aticgtion in a case to which section 41 appliesess his
approval has been obtained under the said seatidraaeference identifying the Registrar's nottfaa of approval is
included in the application.

(3) A request for an extension of the period withihich the application mentioned in sub-rule (1alkhbe
made shall be in Form TM-P

81. Application for entry of assignment without goodwil.— An application under rule 75 relating to an
assignment of a trademark in respect of any goodsmices shall state—

(a) whether the trademark had been or was usdgtibusiness in any of those goods or services, and
(b) whether the assignment was made otherwiseithemnnection with the goodwill of that business,

and if both those circumstances subsisted, therapipdicant shall leave at the Trade Marks Registrgopy of the
directions to advertise the assignment, obtaineshugpplication under rule 80, and such proof, idiclg copies of
advertisements or otherwise, as the Registrar raguire, to show that his directions have beenliedfiand if the
Registrar is not satisfied that the directions haeen fulfilled, he shall not proceed with the agadion.

82. Separate registration.—Where pursuant to an application under rule 75, amthe result of a division and
separation of the goods or services of a registratr a division and separation of places or marlditferent persons
become registered separately under the same egiathumber as subsequent proprietors of a traderaach of the
resulting separate registrations in the namesasfetdifferent persons shall be deemed to be aaepagistration for all
the purposes of the Act.

83. Registrar's certificate or approval as to certain asignment and transmissions.—Any person who desires
to obtain the Registrar's certificate under suliise@ of section 40 or his notification of apprbuader section 41 shall
send to the Registrar with his application in FOFM-P, a statement of case in duplicate settingtb@tcircumstances
and a copy of any instrument or proposed instrureffecting the assignment or transmission. TheidReg may call
for any evidence or further information that he ntaysider necessary and the statement of caselshalinended if
required to include all the relevant circumstanaed shall, if required, be verified by an affidavithe Registrar, after
hearing (if so required) the applicant and any ofberson whom the Registrar may consider to baeasted in the
transfer, shall consider the matter and issue @ficate thereon or a notification in writing of pval or disapproval
thereof, as the case may be, to the applicant laaitl aso inform such other person accordingly. er¢ha statement of
case is amended, three copies thereof in its faral shall be left at the Trade Marks RegistryheTRegistrar shall seal
a copy of the statement of case in its final foonthie certificate or notification.
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84. Entry in register, of particulars of assignment.— Where the Registrar has allowed the assignment of a
trademark under this Act, there shall be enterdatiérregister the following particulars of assigmm@&amely:—

(i) the name and address of the assignee;

(i) the date of the assignment;

(i) where the assignment is in respect of agitin the trademark, a description of the rigisigised,;
(iv) the basis under which the assignment is madd;

(v) the date on which the entry is made in thestegi

85. Registration of assignment to a company under seoti 46.—For the purposes of sub-section (4) of section
46, the period within which a company may be reged as the subsequent proprietor of a registeaeigrinark upon
application made under rule 75 shall be six mofriti® the date of advertisement in the Journal efréygistration of the
trademark or such further period not exceedingrgxths as the Registrar may allow on applicatiandeade in Form
TM-P by the applicant for registration of title tite registered proprietor, as the case may benatime before or
during the period for which the extension can bevedd.

CHAPTERVI
REGISTERED USER

86. Application for registration as registered user. —(1) An application to the Registrar for the regitibn
under section 49, of a person as a registeredofigeregistered trademark, shall be made joinglyHat person and the
registered proprietor of the trademark in Form UMnd shall be accompanied by the documents, esédend details
as required in sub-section (1) of section 49.

(2) The registered proprietor and the proposedstegid user shall also produce and file such atbeuments
and furnish such other evidence and informatiomag be required in that behalf by the Registrar.

(3) No application shall be entertained unlessddume has been filed within six months from the dditthe
agreement referred to in clause (a) of sub-se¢fipof section 49.

(4) Where more than one application for registras registered user is made by the same regigteopdetor
and the same proposed registered user in respettadémarks covered by the same agreement, thendots
mentioned in sub section (1) of section 49 mayilee fwith any one of the applications and a cradsrence to such
documents given in the other application or apfibces.

87. Consideration by the Registrar.—The Registrar under sub-section (2) of sectionsh@ll, if satisfied that the
application and the accompanying documents comjly thie relevant provisions of the Act and the suleegister the
proposed registered user in respect of the goodsreices as to which he is so satisfied.

88. Hearing before refusing an application or to acceptt conditionally. — The Registrar may, after giving an
opportunity of hearing to the parties concernethegirefuse the application or accept the same suith condition(s), if
any, as he may think fit and shall communicate sardler in writing to the parties.

89. Entry in the register. — (1) Where the Registrar under sub-section (2)eofisn 49 accepts an application for
registration as registered user; he shall regibeeproposed registered user as registered usgyudntish the same in the
Journal.

(2) The entry of a registered user in the regishail state the date on which the application &gistration of
registered user was made, which date shall be dkémbe the date of registration as registered aé¢he person
mentioned in the entry. The entry shall also stat@addition to the particulars and statementstiored in paragraphs
(i) to (iv) of sub-clause (b) of clause (1) of sent 49, the name, description and principal platbusiness in India of
the registered user and if he does not carry eimbas in India his address for service in India.

90. Registration not to imply authorisation to transmit money outside India.—The registration as registered
user of a trademark shall not be deemed to implgpproval, of the agreement in so far as it relédethe transmission
of any money, as consideration for the use of #ie tsademark, to any place outside India.

91. Communication of registration as registered user. —Communication in writing of the registration of a
registered user shall be sent by the Registrandaegistered proprietor of the trademark, to ggistered user and to
every other registered user whose name is entereelation to the same trademark and shall alsinberted in the
Journal within three months of such entry in thgigter.

92. Registered proprietor's application to vary entry. — An application by the registered proprietor of a
trademark for the variation of the registratioraafegistered user of that trademark under claysef @b-section (1) of
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section 50 shall be made in Form TM-U and whera¢igéstered user has given consent to such varjaicopy of such
consent in writing shall also be filed.

93. Cancellation of registration of registered user. —1) An application for the cancellation of the r&gation of
a registered user under sub-clause (b) to subel@)of sub-section (1) of section 50 shall be enadForm TM-U.

(2) In case of the registration of a registered fisea period, in accordance with paragraph (ifvsab-clause
(b) of sub-section (1) of section 49, the Registfaall cancel the entry of the registered usehateind of that period.
Where some or all the goods or services are omftmah those in respect of which a trademark is steged, the
Registrar shall at the same time omit them frons¢hspecifications of registered users of the tradkrm which they
are comprised. The Registrar shall notify everycetlation or omission under this sub-rule to thgistered users whose
permitted use is affected thereby and to the rexgidtproprietor of the trademark.

94. Power of the Registrar to call for information with respect to registered user.—The Registrar may at any
time, by notice in writing, require the registeq@wprietor to furnish him information under sub+s®e (1) of section 51
and take action in accordance with sub-sectio{#)at section.

95. Procedure on application to vary entry or cancel rgistration.— (1) The Registrar shall notify in writing
applications under section 50 to the registeregnetor and each registered user (not being thécamp in either case)
of the trademark.

(2) Any person notified under sub-rule (1) who mde to intervene in the proceedings, shall withie snonth
of the receipt of such notification give noticett® Registrar in Form TM-U to the effect and shsalhd therewith a
statement of the grounds of his intervention. Registrar shall thereupon serve or cause to beedatopies of such
notice and statement on the other parties, nantledy,applicant, the registered proprietor, the tegisl user whose
registration is the subject matter of the procegdéinquestion and any other registered user wtesahes.

(3) In the case of any application made under @edD, the applicant and any person notified ursdérrule
(1), may, within such time or times as the Registnay appoint, leave evidence in support of higcaad the Registrar
after giving the parties an opportunity of beingfte may accept or refuse the application or acitepibject to any
conditions, amendments, modifications or limitatidr'e may think right to impose and shall inform plagties in writing
accordingly.

(4) In the case of an application for varying aegistration under paragraph (a) of sub-sectioro{Eection 50
or cancelling any registration on any of the graintentioned in items (i) to (iv) of sub-clause ¢€sub-section (1) of
section 50, the Registrar shall consider the apptio together with any notice in Form TM-U andtetaent of case
filed and shall dispose of the application and @a$orm the parties in writing accordingly.

96. Registered user's application. —An Application under sub-section (2) of sectiongtll be made in Form
TM-P by a registered user of a trademark or by rageduly authorised by the registered user in liedialf; and the
Registrar may require such evidence as he may fthiak to the circumstances in which the applaais made.

CHAPTERVII
RECTIFICATION AND CORRECTION OF REGISTER ALTERATION  OR RECTIFICATION OF REGISTER

97. Application to rectify or remove a trademark from the register.— An application to the Registrar under
Section 47, 57, 68 or 77 for the making, expuggin varying of any entry relating to a trademarkaocollective
trademark or certification trademark in the regisgtball be made in Form TM-O, as the case may bé, shall be
accompanied by statement in setting out fully thture of the applicant's interest, the facts upbitivhe bases his case
and the relief which he seeks. Where the applinasomade by a person who is not the registeregrigtor of the
trademark in question, the application and theestaht aforesaid shall be left at the Trade Markgis®g. In case there
are registered users, such application and statsnsfwall be accompanied by as many copies thedhere are
registered users. A copy each of the applicatiah statement shall be ordinarily transmitted witbime month by the
Registrar to the registered proprietor and to eafcthe registered user and to any other person agpears from the
register to have an interest in the trademark. dgpication shall be verified in the manner prdsedi under clause (i) of
sub-rule (c) of rule 43 for verification of a naiof opposition.

98. Further procedure. — Within two months from the receipt by a registemdprietor of the copy of the
application mentioned in rule 97 or within suchtfiger period not exceeding one month in the aggesdpt shall send to
the Registrar on Form TM-O a counterstatement efgtounds on which the application is contestedifihd does so,
the Registrar shall serve a copy of the countenstant on the person making the application withie month of the
receipt of the same. In case no counter statenaanibéen filed within the period of three monthsrfiihe date of receipt
of the application mentioned in rule 97, the amplicfor rectification shall file evidence in suppof his application for
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rectification under the provisions of rules 45 (The provision under rule 46 to 51 shall thereafipply mutatis
mutandisto the further proceedings on the application.

99. Intervention by third parties.— Any person, other than the registered proprietiegeng interest in a
registered trademark in respect of which an apjidinas made under rule 97 may apply on Form TMeD léave to
intervene, stating the nature of his interest, tiedRegistrar may refuse or grant such leave héaring (if so required)
the parties concerned, upon such conditions amastarcluding undertakings or conditions as to séctior cost as he
may deem fit to impose.

100. Rectification of the register by the Registrar of lis own motion.— (1) The Notice, which the Registrar is
required to issue under sub-section (4) of sectl®n shall be sent in writing to the registeredppietor, to each

registered user, if any, and to any other person agpears from the register to have any interesitértrademark, and

shall state the grounds on which the Registrar ggep to rectify the register and shall also spatié/time, not being

less than one month from the date of such notig@jmwhich an application for a hearing shall bade:

Provided that no notice shall be required to be gethe registered proprietor, in case the regist@roprietor has
requested or agreed in writing for cancellatiothef registration; and thereupon register shalldogifred accordingly.

(2) Unless within the time specified in the notafresaid, any person so notified sends to the SRegia
statement in writing setting out fully the factsompwhich he relies to meet the grounds statedémtitice or applies for
a hearing, he may be treated as not desiring togakt in the proceedings and the Registrar magardingly.

(3) If the Registrar decides to rectify the regidte shall communicate his decision in writing he registered
proprietor and to each registered user, if any.

Alteration or Correction in Register

101. Alteration of address in register.—(1) A registered proprietor or a registered udea tademark, the address
of whose principal place of business in India o®aé address in his home country as the case may &éeédress for
service in India, is changed so that the entnharegister is rendered incorrect, shall forthwéuest the Registrar in
Form TM-P to make the appropriate alteration of dldelress in the register, and the Registrar siit@ll the register
accordingly if he is satisfied in the matter.

(2) A registered proprietor or a registered usea tthldemark the address of whose principal plabeiginess in
India or whose address for service in India isratteby a public authority, so that the changed eskidesignates the
same premises as entered in the register, may thekaforesaid request to the Registrar on Form TM-Bs the case
may be, and if he does so he shall leave thereavitlertificate of the alteration given by the saidharity. If the
Registrar is satisfied, as to the facts of the chseshall alter the register accordingly but shatl require any fees to be
paid on the forms, notwithstanding the provisiohsub-rule (2) of rule 10 or sub-rule (2) of rulg. 1

(3) (i) Where a registered proprietor makes a refjuader sub-rule (1) or (2), he shall serve a copthe
request on the registered user or users, if amyjrdarm the Registrar accordingly.

(il) where the request aforesaid is made by a texgid user, he shall serve a copy thereof ondfistered
proprietor and every other registered users, if ang inform the Registrar that he had done so.

(4) In case of the alteration of the address ofraqn entered in the register as the addressrfdgcsen India of
more than one registered proprietor or registesstt wof trademarks, the Registrar may, on prodfttiesaid address is
the address of the applicant and if satisfied ithatjust to do so, accept an application from pleeson in Form TM-P so
as to suit the case, for the appropriate alteratibthe entries of his address as the addressefwice in the several
registrations, particulars of which shall be giwethe Form and may alter the entries accordingly.

(5) All applications under this rule on Form TM-Rall be signed by the registered proprietor orrtggstered
user, as the case may be, or by an agent authdayseidh.

(6) Where an application has been made under stilms€1) of section 58 for the alteration of thegjister by
correction, change, cancellation or striking ougobds or services or for the entry of a memorandbmRegistrar may
require the applicant to furnish such evidence ffidavit or otherwise as the Registrar may think fs to the
circumstances in which the application is made.hSamplication shall be made in Form TM-P and a cihyyeof shall
be served by the applicant on the registered usasers, if any, under the registration of the eéradrk in question and
to any other person who appears from the registhave an interest in the trademark.

102.  Alteration of registered trademark.— Where a person applies under section 59 for leaeeld to or alter his
registered trademark, he shall make the applicatiomriting in Form TM-P and shall furnish copy thfe trademark as
it will appear when so added to or altered. A copthe application and of the trademark so amermaedtered shall be
served by the applicant on every registered ukanyi.
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103.  Advertisement before decision and opposition etc. 1) The Registrar shall consider the applicaticaden
under rule 102 and shall, if it appears to him ebget, publish the application in the Journal befdeciding it.

(2) Within three months from the date of advertisamunder sub-rule (1), any person may give nobice
opposition to the application in Form TM-O. A copfythe notice shall be transmitted forthwith by fRegistrar to the
registered proprietor and each registered usanyif and within two months from the receipt by tbgistered proprietor
of such copies he shall sent to the Registrar mFBM-O a counter statement of the grounds on wttiehopposition is
contested. If the registered proprietor sends sucbunterstatement, the Registrar shall ordinaelwe a copy thereof
on the person giving notice of opposition withineomonth and the provisions of rules 45 to 51 shpflly mutatis
mutandisto the further proceedings on the opposition:

Provided that where the registered proprietor ftildfile the counter statement within the specifiade, the
application shall be deemed to have been abandoned.

(3) If there is no opposition, within the time sgied in sub-rule (2), the Registrar shall, aftexahng the
applicant if he so desires, allow or refuse thdiagtion and shall communicate his decision in mgtto the applicant.

104. Decision, Advertisement, Notification.—If the Registrar decides to allow the applicatlmn shall alter the
trademark in the register accordingly and publisthie Journal a natification that the trademark thesn altered along
with trademark as altered.

Re-classification of Goods in Respect of Existiegi&ration

105. Re-classification in respect of existing registratin.— (1) On the amendment in international classifaatbf
goods and services (NICE Classification), the tegésl proprietor of a trademark may apply to thgi&ear in Form
TM-P for the conversion of the specification of geoand services relating to the trademark, so alritig that
specification into conformity with the amended siisation.

(2) The Registrar may, thereupon, amend the ddgoripf goods and services or the classificatiothaescase
may be in accordance with international classiisabf goods and services (NICE Classification).

(3) The amendment in the specification of goodssemvices or in the classification if approved sHadl
advertised in the Journal; thereafter the entthéregister in respect of that registration shalmodified accordingly.

CHAPTERVIII
MISCELLANEOUS

106. Refusal or invalidation of registration of a tradenmark conflicting with a geographical indication.— A
request in Form TM-O, may be made to the Registnathe refusal or invalidation of a registereddemark by an
interested party along with a statement of casettey with an affidavit and which—

(a) contains or consists of a geographical indicatvith respect to goods or class or classes oflgoot
originating in the territory of a country, or a rfeg or locality in that territory which such geogtacal indication
indicates, if the use of such geographical indacain the trademark for such goods, is of suchreatis to confuse or
mislead the persons as to the true place of oofjguch goods or class or classes of goods;

(b) contains or consists of geographical indicaiidentifying goods or class or classes of goodsfiadt
under sub-section (2) of section 22 of the Geodcaplindications of Goods (Registration and PrategtAct, 1999 (48
of 1999).

107.  Single application under sub-section (2) of sectioh8.— (1) Where an application for the registration of a
trademark for different classes of goods or sesvisemade under sub-section (2) of section 18 spexification of
goods or services contained in it shall set outdlasses in consecutive numerical order beginniith the lowest
number and indicate in each class the goods oicesrappropriate to that class.

(2) Applications filed under sub-section (2) of hwe 18 when ordered to be advertised shall beighud in a
separate section of the Journal.

(3) The Registrar shall issue a single certificateegistration in respect of an application madelar sub-
section (2) of section 18, which has proceedeédéstration.

108. Divisional Application. — (1) Where an application is made in Form TM-M unpieviso to section 22 for the
division of a single pending application, the stgir may, on payment of a divisional fee, dividelsapplication into
two or more separate applications.

(2) In case of division of application, The Registshall treat each divisional application as pasate
application for registration with the same filingtd as the initial application.
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(3) Any time limit for any action by the applicaint relation to the initial application at the tinoé division
shall be applicable to each new separate applicatieated by division irrespective of the datehef division.

(4) In case of division of application, the Registshall assign an additional separate new setaiber or
numbers, as the case may be, and it shall be oeém®nced with the initial application.

(5) For the removal of doubt, it is clarified thrat new registration shall be effected when a siagldication is
divided. On the contrary, application already fikdthll be merely separated or divided into indieidiles.

109. Extension of time— (1) An application for extension of time under timt 131 (not being a time expressly
provided in the Act or prescribed by rule 85 ordoyp-rule (3) of rule 86 or a time for the extensidrwhich provision is
made in the rules) shall be made in Form TM-M.

(2) Upon an application made under sub-rule (1)Rbgistrar, if satisfied that the circumstancessareh as to
justify the extension of the time applied for, maupject to the provisions of the rules where aimar time limit is
prescribed and subject to such conditions as hethiak fit to impose, extend the time not exceedimg month and
communicate the parties accordingly and the extensiay be granted though the time for doing theoadbking the
proceeding for which it is applied for has alreadpired.

110.  Exercise of discretionary power of Registrar— Any person who has applied for the exercise s€rditionary
or other power of the Registrar and requires aihgarnder section 128, shall inform the Registramiting of his

intention to be heard within one month from theedat notice which the registrar shall give to sysrson before
determining the matter. Upon the receipt of sudbrimation, if any, the Registrar shall appoint &edaf hearing of not
less than twenty one days and give notice thereof.

111. Communication of decision.—The decision of the Registrar in the exercisergf discretionary power given
to him by the Act or the rules shall be communiddtethe person affected.

112. Amendments and correction of irregularity in procedure.— (1) Any document or drawing or other
representation of a trade mark may be amendedamandéregularity in procedure which, in the opiniohthe Registrar,
may be obviated without detriment to the intere$tany person, may be corrected.

(2) The Registrar may require the amendment ofagplication or representation of a trade mark or @ther
document or the addition of any matter theretordeoto bring it in accordance with the formal regments of the Act.

113.  Directions not otherwise prescribed.—Where in the opinion of the Registrar, it is neeey for the proper
prosecution or completion of any proceedings urtderAct or rules for a person to perform an ad#, & document or
produce evidence, which is not provided for by & or the rules, the Registrar may by notice iiting require the
person to perform the act, file the document odpoe the evidence, specified in the notice.

114.  Opinion of the Registrar under section 115(4).—1) Where a matter has been referred to the Ragifsir his
opinion under proviso to sub-section (4) of sectid® such opinion shall be forwarded under a seedsgr within
seven working days of the receipt of such writtetimation to the referring authority and the Remgistshall ensure
complete confidentiality in the matter so referred.

(2) The opinion under this rule shall be given by Registrar or an officer specially authorisedtfis purpose
under sub-section (2) of section 3 and the nantkeoflesignated officer shall be published in thenal.

Hearings

115. Hearings— (1) the hearing if any, in relation to any predsg under the Act and rules may be held at the
notified date and time and at such place withintératorial jurisdiction of the appropriate offi@s the Registrar may
think fit:

Provide that the hearing may also be held througleos conferencing or through any other audio-Visua
communication devices and in such cases the heshiglgbe deemed to have taken place at the apptepffice.

Explanation - For the purposes of this rule, the expression "comination device" has the same meaning as
assigned to it in clause (ha) of sub section fii$@ction 2 of the Information Technology Act,2(®Dof 2000).

(2) Where an officer exercising the powers of tlegiRtrar who has heard any matter under the Attieorules,
has reserved orders therein, is transferred froenaffice of the Registry to another or reverts tother appointment
before passing an order or rendering decision ithehe may, if the Registrar so directs, pass ttiemoor render the
decision as if he had continued to be the offinghe office of the Trade Marks Registry where ritedter was heard.
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Awards of Costs by Registrar

116. Costs in uncontested cases: (1) Where a reasonable notice has been given to aicapipby the opponent
before filing the notice of opposition and the apgmht fails to contest the opposition, the Registray impose such
costs on the applicant as may be specified in Factiedule.

(2) Where an opposition has been filed and the pppbfails to contest the proceedings after thdiegt has
filed counter statement, the Registrar may imposh sosts on the opponent as may be specifiedrih Bzhedule.

117.  Exception to rule 116. —Notwithstanding anything in rule 116, costs in exgpof fees specified under entries,
10 and 11 of the First Schedule and of all stangesliwn and affixed to affidavits used in the prdaggs shall follow
the event.

118.  Scale of costs.—Subject to the provisions of rules 116 and 11alliproceedings before the Registrar, he may,
save as otherwise expressly provided by the Acgrdwuch costs, not exceeding the amount admissibteof under
the Forth Schedule, as he considers reasonabilegh@gard to all the circumstances of the case.

Review of Decisions of the Registrar

119.  Application for review of Registrar's decision.—An application to the Registrar for the review & tecision
under sub-section (c) of section 127 shall be miadeorm TM-M within one month from the date of sudécision or
within such further period not exceeding one mothtbreafter as the Registrar may on request allod, shall be
accompanied by a statement setting forth the gmwmdwhich the review is sought. Where the decigioguestion
concerns any other person in addition to the aapticsuch application and statement shall be reftiplicate and the
Registrar shall forthwith transmit a copy each loé application and statement to the other persaoweraed. The
Registrar may, after giving the parties an oppodtyurof being heard, reject or grant the applicatiaither
unconditionally or subject to any conditions oritations, as he thinks fit.

Affidavit

120. Form, etc; of Affidavits.— (1) The Affidavits required by the Act and the sute be filed at the Trade Marks
Registry or furnished to the Registrar, unless mtfe provided in the Second Schedule, shall beéddan the matter or

matters to which they relate, shall be drawn uphin first person, and shall be divided into parpgsaconsecutively

numbered; and each paragraph shall, as far asigatalet, be confined to one subject. Every affidatill state the

description and the true place of abode of thegmensaking the same and shall bear the name anéssidf the person
filing it and shall state on whose behalf it igfll

(2) Where two or more persons join in an affidagéch of them shall depose separately to suchdtgth are
within his personal knowledge and those facts df@btated in separate paragraphs.

(3) Affidavits — (a) In India, before any court or before anyioaff empowered such to administer oaths or to
take affidavits or before the Registrar or befdwe Motary Public.

(b) In any country or place outside India, befordi@omatic or consular officer, within the meaniofjthe
Diplomatic and Consular Officers (Oaths and Feef) A848 (41 of 1948), of such country or place efobe a notary
public or before a Judge or Magistrate, of the tguor place.

(4) The person before whom an affidavit is takeallsétate the date on which and the place wheresdhnee is
taken and shall affix his seal, if any, or the sefathe office to which he is attached thereto aigh his name and
description at the end thereof.

(5) Alterations and interlineations shall, beforeadfidavit is sworn or affirmed, be authenticatgdthe initials
of the person before whom the affidavit is taken.

(6) Every affidavit filed before the Registrar ionmection with any of the proceedings under the dxcthe
rules shall be duly stamped under the law for itthe teing in force.

Inspection of Documents by Public

121. Inspection of documents.— The documents mentioned in sub-section (1) die®d48 shall be available for
inspection at the appropriate office of the Tratlrk Registry on payment of the fee mentioned stFschedule on all
working days and at such times as may be fixedhbyRegistrar.

Certificates

122.  Certified copies of documents.—The Registrar may, on request being made in FokrMVIalong with fees
mentioned in First Schedule, furnish certified espof any entry in the register or of any documesitsrred to in sub-
section (1) of section 148 or of any decision atevrof the Registrar, or of a certificate othemthacertificate under sub-
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section (2) of section 23 as to any entry, mattething which he is authorised or required by thet Ar the rules to
make.

Provided that the Registrar may furnish an expdditztified copies of the documents aforementiomitdin seven
working days on a request in Form TM-M receivethtat effect on payment fees as specified in FicsteSule.

Explanation: A certified copy of any record avaitligitally with the Registrar shall be a duly tifsed copy of
that record.

123.  Power of Registrar to notify International Non-proprietary names. —The Registrar shall from time to time
publish in the Journal, the words which are deddrg the World Health Organisation as internatiamah-proprietary
names referred to in sub-section (b) of section 13.

Well-Known Trademarks

124.  Determination of Well Known Trademark by Registrar. — (1) Any person may, on an application in Form
TM-M and after payment of fee as mentioned in Fdtedule, request the Registrar for determinatfantrademark as
well-known. Such request shall be accompanied &aement of case along with all the evidence amdichents relied
by the applicant in support of his claim.

(2) The Registrar shall, while determining the &adrk as well-known take in to account the provisiof sub
section (6) to (9) of section 11.

(3) For the purpose of determination, the Registray call such documents as he thinks fit.

(4) Before determining a trademark as well-knovire, Registrar may invite objections from the genptdilic
to be filed within thirty days from the date of itation of such objection.

(5) In case the trademark is determined as wellaknahe same shall be published in the trademauknad and
included in the list of well-known trademarks mained by the Registrar.

(6) The Registrar may, at any time, if it is fouhdt a trademark has been erroneously or inadubriecluded
or is no longer justified to be in the list of w&hown trademarks, remove the same from the ligr afroviding due
opportunity of hearing to the concerned party.

Appeal to the Intellectual Property Appellate Board

125. Time for appeal. —An appeal to the Intellectual Property AppellateaBbfrom any decision of the Registrar
under the Act or the rules shall be made withie¢hmonths from the date of such decision.

126.  Service to the Registrar. —A copy of every application to Intellectual Propyefppellate Board under the Act
shall be served on the Registrar.

Certificate of Validity

127.  Certificate of validity to be noted. — Where the Intellectual Property Appellate Board lastified as
provided in section 141 with regard to the validifya registered trademark the registered propribereof may request
the Registrar in Form TM-M to add to the entry e register a note that the certificate of validigs been granted in
the course of the proceedings, particulars of wiskhll be given in the request. An officially céetil copy of the
certificate shall be sent with the request, andRbgistrar shall record a note to that effect mngister and publish the
note in the Journal.

Return of Exhibits and Destruction of Records

128. Return of exhibits.— (1) Where the exhibits produced in any matter mceeding under the Act or the rules
are no longer required in the Trade Marks Regidtrg, Registrar may call upon the party concernethite back the
exhibits within a time specified by him and if tharty fails to do so, such exhibits shall be destdo

(2) Where, before the notified date any exhibitgehbeen produced in any proceeding, the Registegy, i
satisfied that it is no longer necessary to retiaém call upon the party concerned to take baclexdbits within a time
specified by him and if the party fails to do socls exhibit shall be destroyed.

129.  Destruction of records.—Where an application for the registration of a éradrk has been withdrawn or
abandoned or refused or a trademark has been reinfimra the register or in an opposition or rectfion proceeding

the matter has been concluded and no appeal isngehdfore the Intellectual Property Appellate Bhahe Registrar

may, at the expiration of one years after the apfibn is withdrawn or is abandoned or is refusedfter the trademark

is removed from the register or the oppositionaatification proceeding is closed, as the case Ibeaylestroy all or any

of the records relating to the application, opposibr rectification or the trademark concerned.
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PART Il
SPECIAL PROVISIONS FOR COLLECTIVE TRADEMARKS

130. Rules to apply to collective trademarks.—The provisions of Part I, Part 1V, and VII of thesdes shall, in
their application to collective trademarks, apphjyosubject to the provisions of this Part.

131.  Application for registration and proceedings relating thereto— (1) An application for the registration of a
collective trademark for goods or services unddr-section (1) of section 63 shall be made to thgiser in Form.
TM-A along with the draft regulations.

(2) References in Part | of the rules to the acege of an application for the registration of adamark for
goods or services, shall, in their application tdlective trademark, be substituted by referencesauthorisation to
proceed with the application.

(3) The address in India, if any, of an applicantregister a collective trademark shall be deemsebet the
address of his principal place of business in Ifdliaall the purposes for which such an addressdsired by the rules.

(4) The regulations governing collective trademathkall specifyjnter alia—
(a) the name of the association of persons andridspective office addresses;
(b) the object of the association;
(c) the details of members;
(d) the conditions for membership and relatiomaéh member with the group;

(e) the persons authorised to use the trademarkhendature of control the applicant exercise dkieruse
of the collective trademark;

(H the conditions governing use of the collectikedemark, including sanctions;
(g) the procedure for dealing with appeals agahestuse of the collective trademark;
(h) such other relevant particulars as may beddtr by the Registrar.

132. Case accompanying application.—The applicant shall submit to the Registrar alonth kis application a
statement of case setting out the grounds on wiéctelies in support of his application. Such stemt of case shall be
furnished in duplicate.

133. Examination, Hearing, Opposition, Registration, andRenewal — The provisions related to examination,
hearing, opposition, registration and renewal @fdémarks shall apply mutatis mutandis in respectailfective
trademarks.

134. Amendment of regulations relating to collective traemarks and renewal— (a) An application by the
registered proprietor of a collective trademark doy amendment to the regulation under Sectionhdl be made in
Form TM-M and where the Registrar accepts any sumsbndment he shall advertise, such applicatiohanJournal and
further proceedings in the matter shall be goveineriles 42 to 51.

(b) A collective trademark may be renewed from timeime and the provision of rule 57 to 61 shalplg
mutatis mutandig respect of such request for renewal.

135. Removal of collective trademark— An application for removal of a collective tradekdrom the register
shall be made in Form TM-O and shall set forth ipaldrs of the grounds on which the applicationriade. The
provisions of rule 97 to 100 of these rules shafilp mutatis mutandis for further proceeding in thatter.

PART IlI
SPECIAL PROVISION FOR CERTIFICATION TRADEMARKS

136. Rules to apply to certification Trademarks— The provisions of Part | of these rules shall hieitt application
to certification Trade Marks, apply only subjecthe provisions of this Part.

137.  Application for registration and proceedings relating thereto. — (1) An application for the registration of a
certification trademarks for goods or services urgli-section (1) of section 71 shall be made ¢oRBgistrar in Form
TM-A along with the draft regulations.

(2) References in Part | of the rules to the a@eq® of an application for the registration ofa&mark, shall,
in their application to certification trademark, Iseibstituted by references to authorisation to gedcwith the
application.
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(3) The address in India, if any, of an applicantdgister a certification trademark shall be degneebe the
address of his principal place of business in Ifidiiaall the purposes for which such an addressdsired by the rules.

(4) The regulation governing a certification tradeknshall specifyinter alia—

(a) a description of the applicant;

(b) the nature of the applicant's business;

(c) the particulars of infrastructure like Reseaaaldd Development, technical manpower support;
(d) the applicant's competence to administer thification scheme;

(e) the applicant's financial arrangement;

(H an undertaking from the applicant that therdl Wwe no discrimination of any party if they medtet
requirements set down in the regulations;

(g) the characteristic, which the trademark willicate in the certified goods or in relation to tkadering of
certified services;

(h) the manner of monitoring the use of the trad&rralndia; and
(i) such other relevant particulars as may be ddte by the Registrar.

138.  Statement of case accompanying applicatior- The applicant shall submit to the Registrar alorith vhis
application a statement of case setting out thargte on which he relies in support of his applarati

139. Examination, Hearing, Opposition, Registration, andRenewal.—The provisions related to examination,
hearing, opposition, registration and renewal efdémarks shall applynutatis mutandisn respect of certification
trademarks.

140. Cancellation or variation of registration of certification trademark.— An application for cancellation or
variation of registration of a certification tradark on any of the grounds mentioned in sectionhé&ll §e made in Form
TM-O and shall set forth particulars of the grouldswhich the application is made. The provisiohsute 97 to 100

shall applymutatis mutandiso further proceedings in the matter.

141.  Alteration of deposited regulations and consent othe Registrar for assignment or transmission of
certification Trademarks.— (1) An application by the registered proprietoreotertification trademark under sub-
section (2) of section 74 to alter the depositepliaion shall be made in Form TM-M and where tlegiRtrar decides
to permit such alteration it shall be advertisedhi@ Journal and further proceeding in the mattail e governed by
rules 42 to 51.

(2) An application for the consent of the Registmathe assignment or transmission of a certificatrademark
under section 43 shall be made in Form TM-P.

PART IV
REGISTRATION OF TRADEMARKS AGENTS

142.  Register of Trademarks Agents.—The Registrar of Trade Marks shall maintain a Regisf trademarks
agents wherein shall be entered the name, addi¢ke place of residence, address of the pringitede of business,
the nationality, qualifications and date of regititin of every registered trademarks agent.

143.  Registration of existing registered trademarks agets, code of conduct, ete- (1) Notwithstanding anything
contained in rule 144, every person whose namééas entered in the register of trademarks ageaistaned under
the old law shall be deemed to be registered esdarnarks agent under these rules.

(2) The Registrar may publish in the Journal a cofdeonduct for the registered trademarks agentaising
them to act as such.

144.  Qualifications for registration.— Subject to the provisions of rule 145, a personl dte qualified to be
registered as a trademarks agent if he—

(i) is a citizen of India,
(ii) is not less than 21 years of age;

(iii) is a graduate of any university in India oogsesses an equivalent qualification and has pahksed
examination prescribed in rule 148 or is an Adveaaithin the meaning of the Advocates Act, 1961 ¢24961) or is a
member of the Institute of Company Secretariesdid;
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(iv) is considered by the Registrar as a fit ammppr person to be registered as a trademark agent.

145.  Persons debarred from registration.—A person shall not be eligible for registrationsagademarks agent if
he—

(i) has been adjudged by a competent Court to h@sdund mind;
(ii) is an undischarged insolvent;

(iii) being a discharged insolvent has not obtaiftech the court or the appropriate forum as theaaay, a
certificate to the effect that his insolvency wasiged by misfortune without any misconduct on his;p

(iv) has been convicted by a competent court oraghygropriate forum as the case may, whether within
outside India of an offence punishable with tramsdmn or imprisonment, unless the offence of whie has been
convicted has been pardoned or unless on an apptiaaade by him, the Central Government by ordethis behalf,
has removed the disability;

(v) being a legal practitioner has been held guftprofessional misconduct by any High Court idit
(vi) being a chartered accountant, has been helty @f negligence or misconduct by a High Couwnt;
(vii) being a registered trademarks agent has be&hguilty of professional misconduct by the Ragis

146.  Manner of making application.— All applications under the provisions of this Psimall be made in duplicate
and shall be sent to or submitted at that officéhef Trade Marks Registry within whose territotiadits the principal
place of business of the applicant is situate.

147.  Application for registration as a trademarks agent— (1) Every person desiring to be registered as a
trademarks agent shall make an application in FOMyG.

(2) The applicant shall furnish such further infation bearing on his application as may be requirfelim at
any time by the Registrar.

148. Procedure on application and qualifying requiremens. — (1) On receipt of an application for the
registration of a person as a trademarks agent,Rengistrar, if satisfied that the applicant fulfilee prescribed
qualifications, shall appoint a date in due counsevhich the candidate will appear for examinatioirade Marks Law
and practice.

(2) The qualifying marks for the examination shmlas advertised by the Registrar.

149.  Certificate of registration. — If the Registrar considers the applicant eligilihel gualified under rule 144 for
registration as a trademark agent, he shall etirelcandidate as a registered trademark agentpafyenent of prescribed
fee and shall issue a certificate in Form RG-4 &l registration shall subsist till end of the finml year of the
registration.

150. Continuance of the name in the register of Trade Miks Agents. —The continuance of a person's name in
the register of trademarks agents shall be sutjdus payment of the fees prescribed in First 8ale

151. Removal of agent's name from the register of Trad®larks agents.—(1) The Registrar shall remove from
the register of trademarks agents the name ofegigtered trademarks agent-

(a) from whom' a request has been received toeffett; or

(b) from whom the annual fee has not been receaivethe expiry of three months from the date on Wilitic
became due.

(2) The Registrar shall remove from the registetraflemarks agents, the name of any registereérracks
agent—
(a) who is found to have been subject at the tift@soregistration, or thereafter has become stbjeany
of the disabilities stated in clauses (i) to(vif)role 145;or

(b) whom the Registrar has declared not to be anfit proper person to remain in the Register byaraf
any act of negligence, misconduct or dishonestynitted in his professional capacity;

(c) whose name has been entered in the registeanbyrror or on account of misrepresentation or
suppression of material fact:

Provided that before making such declaration urlanses (b) and (c) the Registrar shall call ugmn gerson
concerned to show-cause why his registration shooide cancelled and shall make such further epgtiany, as may
be consider necessary.
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(3) The Registrar shall remove from the registetraflemarks agents the name of any registerednads
agent who is dead.

(4) The removal of the name of any person fronréggster of trademarks agents shall be notifieghéJournal
and shall, wherever possible, be communicatede@énson concerned.

152.  Power of Registrar to refuse to deal with certain gents.—(1) The Registrar may refuse to recognise—
(a) any individual whose name has been removed, famth not restored to the register;

(b) any person, not being registered as a tradesvegknt, who in the opinion of the Registrar isagyegl
wholly or mainly in acting as agent in applying foademarks in India or elsewhere in the name ottfe benefit of the
person by whom he is employed,;

(c) any company or firm, if any person whom the B&gr could refuse to recognise as agent in respfec
any business under these rules, is acting as etalirer manager of the company or is a partnenénfirm.

(2) The Registrar shall refuse to recognise astaigerespect of any business under this rule anmggrewho
neither resides nor has a place of business iIndi

153. Restoration of removed names— (1) The registrar may, on an application madedarm TM-G with
fee as specified in the First Schedule, within ¢hyears from the date of removal of the name oéi@gn from the
Register of trademarks agents, whose name hasrbe®mved under clause (b) of sub-rule (1) of rul&,I%®store his
name to the register of Trade Marks agents.

(2) The restoration of a name to the register afiémarks agent shall be notified in the Journal svadl be
communicated to the person concerned.

154.  Alteration in the register of Trademarks Agents.—(1) A registered trademarks agent may apply inror
TM-G for alteration of his name, address of thecelaf residence, address of the principal placdusiness or
qualifications entered in the register of traddmaagents. On receipt of such application and ¢eepfescribed in that
behalf, the Registrar shall cause the necessamattin to be made in the register of trademarksitsy

(2) Every alteration made in the register of tradem agents shall be notified in the Journal.

155.  Publication of the register of trademarks agents.—The Registrar shall ordinarily publish the listagfents in
the register of trademarks agents from time to tiamel at least once in two years together withr thedresses as entered
in the register.

156. Appeal.— An appeal shall lie to Intellectual Property Appé&#l Board from any order or decision of the
Registrar in regard to the registration or remafairademarks agents under Part IV of these raled, the decision of
the Appellate Board shall be final and binding.

Part V
Language of the Trade Marks Registry
157.  Language of the Trade Marks Registry. —(1) The language of the Trade Marks Registry dhalEnglish:

Providedthat the parties to a proceedings before the Tkéakls Registry may file documents drawn up in Hjndi
if they so desire:

Providedfurther thatthat where-

(a) the Registrar permits the use of Hindi in thecpedings of the Tribunal and hearing in such gedings,
he may in his discretion direct English translatidpleadings and documents to be filed,;

(b) the Trade Marks Registry located in “Region &8 defined in clause (f) of rule 2 of the Official
Languages (Use for Official Purposes of the UniBo)es, 1976, the Registrar may, in his discretioake final orders
either in Hindi or in English.

(2) Notwithstanding anything contained in paragréph where a final order is made in Hindi, an auticated
English translation thereof shall simultaneouslypbepared and kept on record.

PART VI
REPEAL

158. Repeal.—The Trade Marks Rules, 2002, are hereby repealdtbuii prejudice to anything done under such
rules before the coming into force of these rules.
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THE FIRST SCHEDULE

(See Rule 11)

FEES
Entry | On what payable Amount in INR. Corresponding
No. Form Number
For Physical For E-filing
filing
@ 2 3 4 5)
1 Application for registration of a trademark /eaflive TM-A
Marks / Certification Mark / Series of trademark fo
specification of goods or services included in one
more than one classes.
Where the applicant is an Individual / Startup /e 5,000 4,500
Enterprise
In all other cases 10,000 9,000
(Note: Feeisfor each classand for each mark)
2 On a notice of opposition under section 21(1),68&4or 3,000 2,700 TM-O
73 or application for rectification of register werd
section 47 to 57, 68, 77 or application under 89¢103,
135,140 or On application under section 25 of
Geographical Indication of Goods (Regulations and
Protection) Act, 1999 to invalidate a trademark or
counter statement related thereto.
(Note: Feeisfor each class opposed or counterstatement
filed)
3 For renewal of registration of a trademark ursbstion 10,000 9,000 TM-R
25 for each class
4 Application for renewal with surcharge of regasion of 5,000 4,500
a Trademarks under section 25 (3) for each class
Plus renewal fe| Plus renewal fe
applicable applicable under
under entry 3 | entry 3
5 Application for renewal with surcharge/ restayatand 10,000 9,000
renewal of a Trademarks under section 25 (3), 2504
each class Plus renewal fe| Plus renewal feq
applicable applicable under
under entry 3 | entry 3
6 On application under section 45 to registert@ssquent 10,000 9,000 TM-P
proprietor in case of assignment or transfer fahea
trademark
7 On application for: 3,000 2,700
Certificate of the Registrar under section 40 ¢2),
For approval of the Registrar under section 41, or
Direction of the Registrar for advertisement of
Assignment without goodwill under section 42, or
Add or alter a registered trademark unsiection 59 (1)
each trademark, or
Conversion of specification under Section 60 farhea
trademark.
8 On application for: 2,000 1,800

Extension of time for applying for direction undesction
42 for advertisement of assignment without gooqwill
Extension of time for registering a company as sghen
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proprietor of trademarks under section 46(4), or
Consent of Registrar to the assignment or transom s
a certification trademark under section 43, or
Change a name and / or description of a registered
proprietor or a registered user of a trademark unde
section 58 for each trademark.

On application for:
Dissolution of association between trademarks under

section 16(5), or

Change in address or address for service in Irfdia o
Registered Proprietors under section 58 for each
trademark, or

Request for cancellation of an entry in the registepart
thereof under section 58 for each trademark.

1,000

900

10

Application under section 49 to a registerest o a
registered trademark in respect of goods or sesvice
Or
On application under clause (a) of sub-sectiorofl)
section 50 to vary the entry of a registered u$ene
trademark where the trademarks are covered byatine
registered user in respect of each of them
Or
On application under clause (b), (c) or (d) of seltion
(1) of section 50 for cancellation of entry of gistered
user of one trademark

(V)]

Or
On notice under rule 95 (2) of intention to intargen
one proceeding for the variation or cancellatioemtiies
of a registered user of a trademark
(Note: applicablefeeisfor each mark)

5,000

4,500

T™M-U

11

Request for search and issue of certificate unde
22(1)

10,000

9,000

T™M-C

12

Request for an expedited search and issuance of
certificate under rule 22 (3)

Not
allowed

30,000

13

On application for:
Extension of time, or

Certified copy, or Duplicate Registration Certifieaor
inspection of document, or

Particulars of advertisement to registrar, or
seeking grounds of decision of Registrar, or

Enter in the register and advertise a note offteate of
validity under rule 127,

Amendment in trademark application, or

Particulars of advertisement of a trademark to Reayi
under rule 41.

1000

900

T™M-M

14

On application for:

Deposition of regulation of collective trademarkden
section 66 or alteration of regulation of certifioa
trademark under section 74 (2), or

Seeking Registrar preliminary advice, or

2,000

1,800
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For division of an application.

15 On application for: 3,000 2,700
Review of Registrar’s decision, or
Petition (not otherwise charged) for obtaining R&gir's
order for any interlocutory matter in a contesting
proceeding, or
Any other matters not covered in other TM forms.
16 On request for an expedited certificate of tegiRrar 5,000 4,500
(other than a certificate under section 23(2) efAlst) or
certified copies of the documents under provisaute
122
(Note: for entry in respect of each registered trademark
or for each document)
17 On application under rule 34 for expedited pssaaf an
application for the registration of a trademark
Where the applicant is an Individual / Startup / Not 20,000
Small Enterprise|  allowed
In all other cases Not 40,000
allowed
(Note: feeisfor each classand for each mark)
18 Request to include a trademark in the list df-ik@own Not 1,00,000
trademarkNote: applicable feeisfor one mark only.) allowed
19 On application for registration of a person asmdemark 5,000 4,500 TM-G
agent under rule 147 & 149.
20 For continuance of the name of a person in ggidRer 10,000 9,000
of a trademark Agents under rule 150 for every Kear
to be paid on or beforé'tay of succeeding financial
year.
21 On application for restoration of the name pkason to 5,000 4,500
the Register of trademarks agents under rule 188ma (Plus continqation PIus. .
years from the date of removal of registration. fee as mentioned continuation fee
in entry number | as mentioned in
20 entry number 2
22 On application for an alteration of any entryhia 1,000 900
Register of trademarks Agent under rule 154
23 Handling fee for certification and transmissain Not 5,000 --
international application to International Bureaitiw allowed
MM2(E)
THE SECOND SCHEDULE
FORMS
Form Section and Rules of the Title for which form may be used Entry number of
No. Act & Rules first Schedule
1 2 3 4
TM-A Sections 15, 15(3), 18(1),Application for registration of a trademark forl
18(2), 63(1), 71, 71(1), specification of goods or services included in e
154(2). more than one classes under section 18 (1) or)1812

Application for registration of collective Marks rfg
specification of goods or services included in ame
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more than one classes under section 63 (1), or

Application for registration of Certificate Marksorf
specification of goods or services included in are
more than one classes under section 71 (1), or

Application for registration of trademark as serfes
specification of goods or services included in amre
more than one classes under section 15 (3).

TM-M Sections 18(4), 22, proviso| Request for amendment in trademark application, or | 13, 14, 15, 16, 17
to 22, 23(2), 43,58, 66, | Seeking grounds of decision, or 18
74(2), 127(c), 131, 133(1), | Seeking Registrar preliminary advice, or
137, 148(2), Application for deposition of regulation of colléct
Rules: 23, 36, 36(1), 41,trademark, or
56(3), 108, 109, 122, Alteration of regulation of certification trademandk
124,127. Request for Certified copy, or
Duplicate Registration Certificate, or
Extension of time,
Request to review of decision to registrar, or
Inspection of document, or
Request to registrar for particulars of advertisether
Review of Registrar’s decision, or
Petition (not otherwise charged) for obtaining
Registrar's order for any interlocutory matter in| a
contesting proceeding, or
Request to inclusion of a mark in list of well-know
trademarks, or
Any other matters not covered in other TM forms.
TM-R Section: 25, Proviso tp Application of Renewal of a Trademarks, or 3,4,5
Section 25(3), 25(4). Request for Renewal with surcharge, or
Request for restoration of a trademark.
TM-C rule 22(1), rule 22(3) Application for Searcértificate request 11,12
TM-O Sections 21, 21(1), 47-57,0n a notice of opposition under section 21(1),@stpor | 2
59, 64, 66, 68, 73, 77 and 253,
of Geographical Indication Application for rectification of register under sen 47
of Goods (Regulation andto 57, 68, 77,
Protection) Act, 1999 Application under rule 99, 135, 140, or
Rules: 99, 105, 130, 136. | Application under section 25 of Geographical Intma
of Goods (Regulations and Protection) Act, 1999 to
invalidate a trademark or counter statement related
thereto.
TM-P Sec. 16 (5), 40(2), 41, 42 Request to replace subsequent proprietor as reggistes, 7, 8, 9
43, 45, 58, 59, 60 proprietor on register, or
Rules 75, 80, 83, 85, Request to amend the details of registered prapsiedr
registered users, or
Request to amendment of registered trademarks, or
Request for amendment in specification of goodg or
services, or
Request for conversion of goods, or
Request for dissolution of association between
trademarks.
T™-U Sections 49, 50, 50(1)(a), | Application for recordal of registered users, or 10
50(1)(b), 50(2)(c) or (d). Request for amendment in details of registered, aser
Rule: 95. Application for cancellation or variation of regstd
user, or
Application to intervene in the proceedings by dhir
party.
TM-G Rules 147, 153, 154. Application of registoatiof a Trademark Agent, or 19, 20, 21, 22

Request for continuation as a Trademark agent, or
Restoration of the Trademark agent name in register
Alteration related to details of Trademarks Agentthe
register.
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List of Forms

FORM TM-A
The Trade Marks Act, 1999
Application for registration of a trademark
[The relevant information must be filled up in amed box against the respective head)]

NATURE OF THE APPLICATION: |

[(@) The applicant must choose either of the foltaycategories-

1. Standard trademark, 2. Collective Mark, 3. Cavéition Mark, 4. Series Marks

Standard trademark here means an application fogigteation of a trademark not being a Collective
Certification trademark or Series of marks

(b) In case of Collective Mark or Certification Mathe draft regulations with form TM-M must be sitbed.]

or

Whether application filed as Please choose and spetify (Individual / startup / Small
In case of startup/ Small Enterprise, requisitéifieate should be provided. Enterprise/others)
FEE: (See First Schedule for
Appropriate Fee)

APPLICANT
Name: *
Trading as:
Address:*

(State)

(Country)

[ This address should be the address of the appiiearincipal place of business in India]

Address for service:

(State)
(Country)

[(@) Unless otherwise specifically stated, the agpit's address shall be the address for servidgb@fpplicant
who has principal place of business in India.

(b) The address for service in India must be pregidn case the applicant does not carry businessdia]

Mobile No.:

E-mail address*:

Nature of the applicant:

[The applicant must choose either of the followdagegories-

1. Individual, 2. Partnership Firm, 3. Body-incomate including Private Limited/limited Company,l4mited
Liability Partnership, 5. Society 6. Trust 7. Gowerent Department 8. Statutory Organization. 9. o8kigion of
persons 10. Hindu Undivided Family

APPLICANT'S AGENT (if any):

Name*:

Address*:

[In case of authorization of agent, the addresthefagent may be mentioned
as the applicant's address for service]

Mobile No.* :

E-mail address*:

Nature of the Agent:

[The applicant must choose either of the followdagegories-

1. Registered Trade Marks Agent, 2. Advocate 3sttated Attorney]

Registration No.:

TRADEMARK: (trademark to be mentioned her

Category of mark:

[The applicant must choose either of the followdagegories-

1. Word mark (it includes one or more words, letters, numeradsanything written in standard character),
Device mark (it includes any label, sticker, monogram, logoamy geometrical figure other than word mark),
Colour (when the distinctiveness is claimed in the coatimn of colours with or without device), Zhree
dimensional trademark (it includes shape or packaging of goods)Sdund

3.

Description of the mark: |

[(a) Description of mark must be provided in terofiskule 26.

(b) In case of trademarks submitted in specific liotion of colours other than black and white shall be
presumed that the distinctiveness of the markasmgd in that combination of colours and applicatiwill be
considered accordingly.
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(c) In case of colour marks the description maylike “The trade mark consists of three verticaligés in the
colours PURPLE, GREEN and YELLOW applied to theidasof buildings and to doors as shown in
representation of the mark."

the

(d) In case of sound marks representation of spetifisical notes must be submitted at the placeigeal for the
trademark. The applicant is also required to subsoiind clipping in MP3]

6. | IF MARK IN A LANGUAGE OTHER THAN HINDI OR ENGLISH:
Language:
Transliteration of the mark in roman script:
[Transliteration of the mark in roman script mus provided in case the mark is in a language othan Hindi or
English
Translation of the mark in English: |
[Translation of the mark in English must be prowde case the mark is in a language other than HardEnglish
7. | Conditions or Limitations to use the trademark, if any
8. | CLASS OF GOODS OR SERVICE: DESCRIPTION OF GOODS
AND SERVICE:
9. | STATEMENT AS TO USE OF MARK: [ ]Proposed to be used
[ ] The mark is used by the
applicant or its predecessor in
title
SINCE... it
....... in respect of all the goods
and/or service mentioned in the
application.
[(a) The applicant must select either of the above
(b) The date of use must be given in the format/INDYYYY) and shall refer to all items mentionedthia
application.
(c) In case the use of the Trade Mark is claimedr o the date of application, the applicant shile an affidavit
testifying to such use along with supporting doause
(d ) The statement as to use of the mark once stalkbe finall
1 | PRIORITY CLAIM, IF ANY:
0. | Priority claimed since DD/MM/YYYY
Priority claim based on application filed in tB@nvention Country or Name of the country or
organization organization
Priority Application No.
[The priority must be claimed in respect of all dsand services mentioned in the application]
1 | ANY OTHER IMPORTANT INFORMATION OR STATEMENT: |
1. | [Applicant may provide here any other informatianstatement in relation to his application]
1 | VERIFICATION: | hereby verify that above
2. mentioned facts are true and
correct to best of my knowledge
and belief.
1 | DETAIL OF THE PERSON SUBMITTING THE APPLICATION:
3. | Signature:
Name:
Authority:

FORM TM-M
The Trade Marks Act, 1999
Application/Request for any miscellaneous functiorin respect of a trademark Application/
Opposition/Rectification
under the Trade Marks Act

This form is divided into three Partsi.e. A,B & C

Part A and C are required to be filled compulsorily

Part B is further divided into several subcategodrd the same is required to be chosen by thé&cappas per
requirement and be filled accordingly.

[Note: One form is meant for one request onlyfddént forms should be submitted for different ess. In case more
than one request is claimed in one form the first will be entertained and rest of the requestshelignored.]
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PART A
[applicants details]

1| FEE (See First Schedule for
Appropriate Fee)

Applicant or Registered Proprietor/Opponent/Third Party Making the
Application/Request

[(d) Anyone from the above, must be chosen on wihelsalf the application/request is being submitted.

(b) 'Applicant' or 'Registered Proprietor' here nmsathe person who is recorded as such in TMR reciordespect
of the referred application or registered trademarfke 'Opponent' here means the Opponent in tleereef
opposition proceeding or an Applicant for Rectifioa desiring to cancel or vary the registrationtbé trademark
of someone else. 'Third Party' means the personisvhot a party to the application/opposition/Réctition
referred to.]

Name: *
Trading as
Address:*
(State) (Country)
Address for service:
(State) (Country|

[(@) Unless otherwise specifically stated, the apit's/opponent's/third party’s address shall be address for
service of the applicant who has principal placdos$iness in India.

(b) The address for service in India must be pregiidn case the above person does not carry ombsssiin India]

Mobile No :

E-mail address: *

2 | Agent of the applicant or registered proprietor/oppnent/third party, as the case may be, (if any)

Name:

address

Mobile No:

E-mail address:

Nature of the Agent

[One of the following categories must be chosen -

1. Registered Trade Marks Agent, 2. Advocate 3stitated Attorney]

Registration No. |

[In case of authorisation of agent, the addresthefagent may be mentioned as the address forcgen¥ithe
Applicant or Registered Proprietor/Opponent/Thirdrfy as the case may be.]

3 | REQUEST/ APPLICATION IN THE MATTER OF

Application / Opposition/ Rectification No Reference No

[Anyone of the above must be chosen]

Additional Reference, if required

PART B:
PURPOSE OF REQUEST
[application column required to be ticked asfilled in]

a | For correction of clerical error or for amendment under rule 37

Details of corrections |

b | Statement of grounds of Registrar’s decision undetule 36

Hearing Date

Order No. and date

c | For certificate of the Registrar or certified copyof a document under rule 122 |

If request is for EXPEDITED certificate | YES or NO

[In case of request for expedited certificate, fise will be ordinarily five times of normal request

Details of certified copy required

No of copies of document required

d | For particulars of advertisement of a trade mark urder rule 41

e | Request for Review of Registrar’s decision

Hearing Date

Order No. and date

[Number of associated applications/registered tradek numbers and fee in Rs are to be entered here]

f | Request for extension of time under rule 109

Reason for extension of time period period of extension of time
requested
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Preliminary Advice about the distinctiveness oftie trademark, U/S 133 | mark to be entered/pasted here

=

Request of expedited examination of an applicationnder rule 34

Declaration of reason for expedited examination |

Division of an Application under rule 108

Class to be divided
Trademark(s) (in case of series marks) to be divid

j | Request for duplicate Registration Certificate urder rule 56 (3)

k | Request for Inclusion of Trademark in the list of Well- Known Representation of the Fee
Trademarks Registration Certificate under rule 124 Mark (paste here) in Rs.
Is requested mark is registered with Trademark $tggilndia — if Yes (details
there off

| | Request for the inspection of the document undewule 121 Purpose Fee in

Rs

m| Amendment of regulation for governing the use of &ollective trademark Purpose Fee in
or a certification trademarks under section 66 Rs

n | A request to enter in the register and advertise aote of certificate of Purpose Fee in
validity, under rule 127 Rs

o | On Petition (not otherwise charged) for obtainingRegistrar’s order for any Purpose Fee in
interlocutory matter in a contesting proceeding Rs

p | For payment of Misc. fee(s) for other purpose(s) aot from above Purpose Fee in

Rs

g | Regulation for governing the use of a collective &ademark or a
certification trademarks
Copy of the draft regulation should be attached

r | For submitting Authorization of Agent under rule 19
[The copy of the Power of Attorney must be attaghed

PART C
[details of the person making application/request iad details of documents submitted]

a | DETAILS OF THE PERSON SUBMITTING THE APPLICATION
Signature
Name
Authority

b | LIST OF DOCUMENTS ATTACHED, IF ANY

FORM TM-R
The Trade Marks Act, 1999
Application for Renewal/Restoration of registrationof a trademark
or for payment of surcharge towards the renewal

[The relevant information must be filled up in a@d box against the respective head)]

1

APPLICANT

[The Applicant here means the person on whose b#featequest is being submitted. He will ordinable the
registered proprietor of the mark]

FEE: (See First Schedule for Appropriate
Fee)
As per requirement mentioned in
column 6
Name: *
Trading as
Address:*
(State) (Country)
Address for service:
(State) (Country)
Mobile No.:
E-mail address*:

[(d) Unless otherwise specifically stated, the agapit's address shall be the address for servidgb@fpplicant who
has principal place of business in India.

(b) The address for service in India must be pregidn case the applicant does not carry businessdia]

Mobile No :

E-mail address: *

APPLICANT'S AGENT (if any)
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Name*:

Address*:

Mobile No* :

E-mail address*:

Nature of the Agent*

[The applicant must choose either of the followdagegories-

1. Registered Trade Marks Agent 2. Advocate 3. @otes] Attorney]

Registration No.:

[In case of authorisation of agent, the addresthefagent may be mentioned as the applicant's addoe service]

TRADE MARK TYPE:

[(a) one of the following categories must be chesen

1. Standard trademark, 2. Collective Mark, 3. Cflardition Mark, 4. Series Marks
(b) 'Standard mark' here refers to registratioraafiormal trademark not being Collective or Certflion

trademarks or Series of marks]

Trade Mark No:

a|hs

Class(es)

(In case of multiclass number of classes to be iowed)

Payment for (Select from below)

Renewal before expiry of last registration of trawlkerk

Renewal if filed within 6 months after expiry oftaregistration.

Restoration and renewal of registration of thedrathrk removed from th
register

DETAIL OF THE PERSON SUBMITTING THE APPLICATION

Signature:

Name:

Authority:

List of Documents attached:

FORM TM-C
The Trade Marks Act, 1999

Application for Search and certificate under sectio 45(1) of the Copyright Act, 1957
[The relevant information must be filled up in coloured box against the respective head]

1 | APPLICANT
FEE: (See First Schedule for Appropriate Fee)
Name:*
trading as:
Address:*
(State) (Country)
[ This address should be the address of the appiiearincipal place of business in India]
Address for service:
(State) (Country)
[(@) Unless otherwise specifically stated, the agpit's address shall be the address for servidgb@fpplicant
who has principal place of business in India.
(b) The address for service in India must be predidn case the applicant does not carry businessdia]
Mobile No :
E-mail address: *
Nature of the applicant
[The applicant must choose either of the followdadgegories-
1. Natural person-Single Proprietor, 2. Natural pen-Partnership Firm, 3. Body-incorporate includiRgvate
Limited/limited Company, 4. Limited Liability Paership, 5. Society 6. Trust 7. Government Departr@en
Statutory Organization. 9. any other]
2 | APPLICANT'S AGENT (if any)

Name:

address

Mobile No :

E-mail address:

Nature of the Agent
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[The applicant must choose either of the followdagegories-
1. Registered Trade Marks Agent, 2. Advocate 3sttated Attorney]

Registration No |

[In case of authorisation of agent, the addresthefagent may be mentioned as the applicant's addor service

3 | Expedited (Y/N) |

space of label/image

4 | DETAIL OF THE PERSON SUBMITTING THE APPLICATION

Signature

Name

Authority

5 DETAILS OF DOCUMENTS ATTACHED

FORM TM-O
The Trade Marks Act, 1999
Opposition/Application for Rectification of the Regster/Counter statement / Refusal or invalidation 6a
trademark under Geographical Indication of Goods (Regulation and Protection) Act, 1999
[The relevant information must be filled up in coloured box against the respective head]

[In case of off line filing, the form should be firia duplicaté

1| Applicant or Registered
Proprietor/Opponent /Third Party
Making The Application/Request

[(a) Anyone from the above, must be chosen on winelsalf the Notice/Application/Request is beingnsitied.

(b) ‘Applicant' or 'Registered Proprietor' here nmsathe person who is recorded as such in TMR reciordespect
of the referred application or registered trademarfke 'Opponent’ here means the Opponent in tleereef
opposition proceeding or an Applicant for Rectifioa desiring to cancel or vary the registrationtbé trademark
of someone else. 'Third Party' means the personisvhot a party to the application/opposition/Ré&ctition
referred to.]

FEE (See First Schedule for Appropriate Fee)
Name*
trading as:
Address:*
(State) (Country)

Address for service:

(State) (Country)

Mobile No :

E-mail address*:

[(d) Unless otherwise specifically stated, the apit's/opponent's/third party’s address shall be address for
service of the applicant who has principal placdos$iness in India.

(b) The address for service in India must be pregidn case the applicant/opponent/third partytees ¢ase may be,
does not carry on business in India]

Mobile No :

E-mail address: *

2 | AGENT OF THE APPLICANT OR REGISTERED PROPRIETOR/OPP ONENT/THIRD PARTY, AS THE
CASE MAY BE, (if any)

Name*:

Address*:

Mobile No* :

E-mail address*:

Nature of the Agent:

[The applicant must choose either of the followdagegories-

1. Registered Trade Marks Agent, 2. Advocate 3sfitated Attorney]

Registration No. |

[In case of authorisation of agent, the addresthefagent may be mentioned as the address forceenfithe
applicant/opponent/third party as the case may be]

3 | PURPOSE
This column is divided in three subcategories dredsame is required to be chosen by the applicapea
requirement and be filled accordingly.

a In the matter of filing opposition/rectification

Application/Registered Trade Mark No. | | Class(es)
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Trade Mark
Application published in Journal No.
[The copy of the journal publication needs to baetied]

GROUNDS OF OPPOSITION/RECTIFICATION
[Grounds of Opposition/Application for Rectificatimeeds to be drafted in detail and verified by the
Opponent/Applicant for Rectification and the satneuwd be attached ]

IN THE MATTER OF (for filing Counter Statement)
Opposition/Rectification No. Class(es)
Application/Registered Trade Mark No.

Details of Counter statement
[Counter Statement needs to be drafted in detall\aarified by the Applicant/Registered Proprietor Rectification
and the same needs to be attached ]

c Request to refuse or invalidate a trade mark u/85(a) (b) of Gl Act, 1999
Application/Registered Trade Mark No | Class(es)
STATEMENT OF CASE [Statement of Case needs to be drafted in detaihamified by the

Applicant; and an affidavit of the applicant in qqut, needs to be
attached.]

4 | DETAIL OF THE PERSON SUBMITTING THE APPLICATION
Signature
Name
Authority

5| LIST OF DOCUMENTS ATTACHED, IF
ANY

FORM TM-P

The Trade Marks Act, 1999
Application for Post registration changes in the tademarks

This form is divided into three Partsi.e. A, B&C

Part A and C are required to be filled compulsorily

Part B is further divided into several subcategoard the same is required to be chosen by thecapphs per
requirement and be filled accordingly.

[Note: One form is meant for one request onlffddent forms should be submitted for differentuests. In case more|
than one request is claimed in one form the first will be entertained and rest of the requestkhelignored.]

[(a) One form is meant for request of one chandgg.dbifferent forms should be filed up for diffetetmanges

(b) The relevant information must be filled up glared box against the respective head.]

PART A
[application details]

1 [The Applicant here means the person on whose b#fetequest is being submitted. He will ordinable the
registered proprietor of the mark or a person claigito be subsequent proprietor of the mark byuegindf any
assignment or transmission]

FEE (See First Schedule for Appropriate Fee)
Name: *
trading as:
Address:*

(State) (Country)
Address for service*:

(State) (Country)

[(a) Unless otherwise specifically stated, the &apit's address shall be the address for servidb®fpplicant
who has principal place of business in India.
(b) The address for service in India must be predidn case the applicant does not carry businedsdia]

Mobile No :
E-mail address: *

2 APPLICANT'S AGENT (if any)

Name*:

Address*:

[In case of authorization of agent, the addresthef
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agent may be mentioned as the applicant's addogs
service]

Mobile No*:

E-mail address*:

Nature of the Agent

[The applicant must choose either of the followdagegories-
1. Registered Trade Marks Agent, 2. Advocate 3stitaied Attorney]

3 REQUEST/ APPLICATION FOR AMENDMENTS IN THE DETAILS OF REGISTRATION OF A
TRADEMARK
Registered TM No(s). |
[In case of request made for more than one tradémyahe first trademark number should be written.]
Additional Nos., if any:
Reason for amendment:
TYPE OF MARK
[(a) The applicant must choose either of the foitaycategories-
1. Standard trademark, 2. Collective Mark, 3. (flardition Mark, 4. Series Marks
Standard mark' here means an application for regti&in of a normal trademark not being Collective o
Certification trademarks or Series of marks]
PART B:
PURPOSE OF REQUEST
[application column required to be ticked asfilled in]
a Request for Amendment In Proprietor / Registered usrs detail
[single request can be made under one application]
Amendment Requested In
Proprietor Name / Registered user name :
[This block should be used only when there is no
change in the proprietorship of the mark by virafe
assignment or transmission]
Address:
Address For Service:
Agent/Attorney Details:
[Any of the above may be chosen and the changestegl should be clearly mentioned against relegalumn.]
b Amendment In the Trademark Enter or paste proposed trade mark here
Striking Out Goods or Services from the Register | [Change requested should be clearly mentioned here
Conversion of Specification of Goods and Serviceg [change requested should be clearly mentioned here]
c Cancellation of the Registration [Cancellation of the registration requested shohéd
clearly mentioned here.]
d Dissolution of the association between a registétemarks and other trademarks
Registered trademark No(s) [Enter the trade marks numbers whose associatidin wi
the referred registered trademark is requestedeo b
dissolved]
e Assignment or Transmission of Registered trademarlg)
Assignment Applicant must mentioned as assignmemtith
goodwill or without goodwill
Date of assignment deed or the date of transmissiq
f Assignment to different people for different partsof India
Name of proposed assignee
Address of proposed assignee
[(a) Add details of assignees if there are morentbae assignees, against relevant row. |
[(b) Please mention the region specifically witle fhroposed assignee ]
g Certificate of the Registrar under section 40 (2)
Request for the certificate under rule 83
[The details of the request in terms of Sectior2}6{ust be mentioned here and the statement ofvatiseopy of
the assignment must be submitted.]
h Approval of the Registrar under section 41

Request for the approval |

[The details of the request in terms of Sectiomdst be mentioned here and the statement of cdseopy of
the assignment or transmission must be submitted.]
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[ Application under Section 42 for direction of the Registrar for advertisement of assignment without
goodwill of a trademark

Request for the direction |

the assignment or transmission must be submitted.]

[The details of the request in terms of Sectiommd®t be mentioned here and the statement of céseopy of

] Application for the consent of the registrar to the assignment or transmission of certification tradmark

Draft deed of proposed assignment and statement of
case be along with affidavit submitted

k Application for extension of time under Section 42or direction of the Registrar for advertisement of
assignment without goodwill of a trademark

Application for extension of time |

[The details in terms of Section 42 must be meatdrere.]

Application submitted within the period from thatd | Not exceeding one month

of acquisition or devolution Not exceeding two month

Not exceeding three month

of a trademark

Application for extension of time under Section 4@4) for registering a company as subsequent proprier

Application for extension of time |

[The details in terms of Section 46(4) must be imeat here.]

Application submitted within the period Not exceeding two months

Not exceeding four months

Not exceeding six month

ed]

[Any one of the above should be select
PART C
[details of the person making application/request iad details of document is submitted]
a Signature
Name
Authority
b List of documents attached

FORM TM-U
The Trade Marks Act, 1999
Application for registration of Registered User/Varation of Registered User/Cancellation of Registerk
Users and Notice of intention to intervene in proaeding in cancellation/variation

This form is divided into three Partsi.e. A, B&C

Part A and C are required to be filled compulsorily

Part B is further divided in several subcategosied the same is required to be chosen by the applés per
requirement and be filled accordingly.

[Note: One form is meant for one request onlyfddént forms should be submitted for different esxjs. In case more

than one request is claimed in one form the first will be entertained and rest of the requestshelignored.]
[(a) One form is meant for request of one chandg.dbifferent forms should be filed up for diffetetanges
(b) The relevant information must be filled up alared box against the respective head.]

PART A
[application details]

nature of the referred Registration

[(d) The applicant must choose either of the follaycategories-
1. Standard trademark, 2. Collective Mark, 3. Cflazdition Mark, 4. Series Marks
(b) In case of Collective Mark or Certification Mathe draft regulations with form TM-M must be sitbed.]

FEE (See First Schedule for Appropriate Fee)

1 Details of Applicants

a Name of the Registered Proprietor*:

trading as:

Address*:

(State) (Country)

Mobile No:

E-mail address:*

Address for service of the Registered
Proprietor:
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(State) (Country)
b Name of the proposed Registered User*:
Nature of the proposed user
[The applicant must choose either of the followdagegories-
1. Individual, 2. Partnership Firm, 3. Body-incomate including Private Limited/limited Company,l4mited
Liability Partnership, 5. Society 6. Trust 7. Gowerent Department 8. Statutory Organization. 9. o8isgion of
persons 10. Hindu Undivided Family
trading as*:
Address:*
(State) (Country)
Mobile No :
E-mail address: *
Address for service of the Proposed
Registered user:
(State) (Country)
c Name of the intervener
trading as:
Address:*
(State) (Country)
Mobile No:
E-mail address: *

[ This address should be the address of the appiiegrincipal place of business in India]

[(a) Unless otherwise specifically stated, the @gpit's address shall be the address for servidgd@bpplicant who has

principal place of business in India.
(b) The address for service in India must be predidn case the applicant does not carry businessdia]

]

2

Applicant's agent (if any)

a

Registered Proprietor's Agents

Name:

Address:

Mobile No* :

E-mail address*:

Nature of the Agent

Proposed Registered User's agent

Name:

Address:

Mobile No* :

E-mail address*:

Nature of the Agent

[The applicant must choose either of the followiagegories- Registered Trade Marks Agent, 2. Adeoc8a
Constituted Attorney]

Registered trademark No(s). in respect of
which the request is made

Class(es):

PART B:
PURPOSE OF REQUEST
[appropriate column required to be ticked and filled in]

Request For Registration of Registered User

Description of goods and services

Period From to

Condition if any

For variation of the registration of registered use with regard to goods/service or the condition/resiction

Details of variation requested

Cancellation of the registration of registered user

Grounds for cancellation Statement of ground required to be submitted achthent
with TM-U*
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Notice of intention to intervene in proceedings fowariation or cancellation in regard to registration of
registered user

Ground for intervention in proceeding

PART C
[details of the person making application/request iad details of document is submitted]

DETAIL OF THE Applicant(s)

Signature

Name

Authority

Details of documents attached

FORM TM-G
The Trade Marks Act, 1999
Trade Marks Agent Registration/Renewal/RestorationAlteration

[The relevant information must be filled up in a@d box against the respective head)]

PART A
[applicants details]

FEE (See First Schedule for Appropriate Fee)

Name in full beginning with surname(in capital letters)*

Father’s /Husband’'s Name*

Address of residence*

(State) (Country)
Principle place of business*

(State) (Country)
Nationality*
Mobile No*:

E-mail address:*

PART B:
PURPOSE OF REQUEST
[appropriate column required to be ticked and filled accordingly]

Application for Registration as Trademark Agent

Date of Place of Birth

Occupation in full

Particulars of qualification for registration agrade mark agent

Whether at any time removed from the Register addérMarks
Agents and if so the details thereof

Application for continuation/restoration of the name of a person in the Register of Trade Marks Agda

Trade Mark Agent No.

Name:

address

Mobile No :

E-mail address:

Period for Continuation: From to

Date of expiration of last registration:

Years after which request for restoration and conhuation is filed

Application for alteration in the Register of Trade Marks Agents

Trade Mark Agent No.:

Name:

Details to be altered in and as

Name:

Address of place of residence

Address of principle place of business

Educational Qualification

Mobile No:

E-mail address:
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PART C
[details of the person making application/request ad details of document is submitted]
Signature
Name
Authority
List of documents attached

THE THIRD SCHEDULE
Forms to be used by the Registrar
LIST OF FORMS

Form No. Section Title
RG-1 23(3) Notice of hon-completion of registration
RG-2 23(2) Certificate of registration of trade kar
RG-3 25(3) Notice of expiration of last registratio
RG-4 Rule 149 Certificate of registration of a peras a trademarks Agent
FORM RG-1

GOVERNMENT OF INDIA,
TRADE MARKS REGISTRY,
Trade Marks Act, 1999
Notice of non-completion of registration Sectior(23Rule 52.
Application No ...........ccuveee
Notice is hereby given as required by section P8{3he Trade Marks Act,1999 , that the registmatdf the trademark,
in respect of which application numbered as aboas made on the ...................... day of.............. 20 e
has not been completed by reason of default opahteof the applicant.

Unless the default is rectified within twenty-onayd from the date of this notice, the applicatiall e treated as
abandoned.

All communications relating to this application yrtze sent to the following address in India:-

Dated this............ dayof ......ccceeees 20....... Registrar of Trade Marks
To,

FORM RG-2
GOVERNMENT OF INDIA,
TRADE MARKS REGISTRY,
Trade Marks Act, 1999
Certificate of registration of trademark [sectid3(2), rule 56(1)]

Date.........ccccuvenen

Certified that the trademark, of which a repreagoh appears here, has been registered in thgeegi the name of
.................. in Class(es).............. under....................as of the date .......cue.... iN rESPeCt of ........cccceerrnneen.
Sealed at my direction this:. ................ Qdy............. 20............

Registrar of Trade marks.

Registration is for 10 years from the date fitsb\ze-mentioned and may then be renewed for a pefi@@ years, and
also at the expiration of each period of 10 yelagseafter. (See section 25 of the Trade Marks 2299 and Rules 57 to
61 of the Trade Marks Rules, 2017).

This certificate is not for use in legal proceegior for obtaining registration abroad.

Note- Upon any change of ownership of this trade marlgt@ange in address of the principal place of businer
address for service in India, application should @NCE be made to register the change.
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FORM RG-3
GOVERNMENT OF INDIA,
TRADE MARKS REGISTRY,
Trade Marks Act, 1999
Notice of expiration of registration of trademasie§tion 23(2); rule 58 (1)]

Class.....cccccnvirininnnns
Notice is hereby given as required in section 28f3he Trade Marks Act, 1999 that the registratidrthe aforesaid
trade mark will expire on...................... ahdt the registration can be renewed for a furgiegiod of 10 years on receipt

in the Trade Marks Registry of an application or #nclosed Form TM-12 accompanied by the prescribedof
RS..ooiiiiiiiieieis on or before the said date...............

Dated this................ dayof..........ceeeeer. 20
Registrar of Trade marks.
To,

FORM RG-4
GOVERNMENT OF INDIA,
TRADE MARKS REGISTRY,
Trade Marks Act, 1999
Certificate of registration as Trade Marks Agentgr149)

NO..ooveiiiii e,

TRIS IS 10 CEIITY thaAL.......utiiieiiiii e e e e e e ae e e s e nnnnrrneeees
................................................................... OF e ————

was registered on this .........ccccceevvvvvmmmmeday Of oo 02, in the Register of Trade Marks

Agents maintained under rule 149 of the Trade M&lkes, 2017.
Registrar of Trade Marks
THE FORTH SCHEDULE

Entry| Matter in respect of which costs to be awarded Amgn Rupees)
No.
1 For one day's hearing involving examination of wises 1,000
2 For one day's hearing when there is no examinatiavithesses 500
3 For adjournment of hearing granted on the petitibany party Rs. 1000 plus cost for re- summoning
were due to be examined on the day
4 For striking out scandalous matter from an affitlavi 5,000
5 For not contesting the Opposition proceeding byapplicant if 10,000
opposition filed after reasonable notice
6 For not contesting the Opposition proceeding by dpponent 10,000
after filing of the Counter statement in the opfiosiproceedings
7 For attendance of witnesses 1000 (see note below)
Subsistence allowance The fare by rail or steamer for the finst
Travelling allowance class or the second class each way jand
if there is no rail or steamer
communication Rs. 50 or Rs. 20 per
km. depending upon the rank and status
of the witness.
Note: the rates of subsistence allowance and tragelllowance for witness shall vary accordinghe status of the
witness subject to the maximum prescribed above

Scale costs allowable of in rule 118 proceedindsreehe Registrar
[F. No. 8/16/2015-IPR-IV-Pt. I]
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